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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 418/2025

IN THE MATTER OF:

PRIYANK BHARTI ...... APPLICANT

0187338

VERSUS

UNIONOFINDIA&ORS. e RESPONDENT(S)

RESPONSE _ON BEHALF OF RESPONDENT NO. 5 & 9 IN

COMPLIANCEOF THE ORDER DT. 22.09.2025 PASSED BY THE

HON’BLENATIONAL GREEN TRIBUNAL

IT IS MOST RESPECTFULLY SUBMITTED AS UNDER:

I. BACKGROUND OF THE MATTER

1. That the Applicant has raised a plea that on account of cloud burst on
05.08.2025 at Dharali at the confluence of the Kheer Gad & Bhagirathi River,
severe damage has been caused in the downstream districts including Bijnor,

Muzaffarnagar, Meerut, Hapur and several other places.

2. That further the Applicant has alleged that though cloud burst is a natural

calamity, large-scale devastation was caused due to rampant illegal

encroachments and unregulated construction on the river flood plain. Hence,

précised grievance of the applicant is against encroachment and constructions

of the flood plains of the river. &
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3. That the above mentioned O.A was listed for hearing on 22.09.2025, wherein

the Hon’ble Tribunal directed the Deponent to file their reply /response. The

relevant portion of the order has been reproduced herein:
«5. Issue notice to the respondents for filing their reply by way of affidavit at

least week before the next date of hearing.

8. List along with O.A No. 436/2025 on 27.1 1.2025.”

1. COMPLIANCE UNDERTAKEN

anship of the Chief Secretary, a meeting was held on

4. That under the chairm

06.11.2025 with the Irrigation & Water Resources Department, Environment,

Forest & Climate Change Department, Namami Gange & Rural Water Supply

Department, and the Revenue Department, in which the Chief Secretary
directed all the concerned departments to provide their departmental opinions to

the Irrigation & Water Resources Department |

A Copy of the Minutes of Meeting dt. 1111.2025 has been annexed herewith as

ANNEXURE R-1.

5. That in compliance of the aforementioned directions, the reports submitted by

the concerned departments states as follows:

III. DEMARCATION USING LATEST TECHNOLOGIES

6. That the floodplain zones of rivers are determined using the most advanced
technologies, including LiDAR (Light Detection and Ranging) integrated with

GIS mapping.

. That the process of physical demarcation Ganga River from Haridwar to

Unnao (Segment B- Phase-1) ha?, been completed using LiDAR technology

4
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on the basis of 1:5 and 1:25 flood frequency. The Irrigation & Water
Resources Department, Government of Uttar Pradesh, vide Government Order
dated 04.09.2020, has determined the floodplain zonefrom Haridwar to Unnag
(Segment B- Phase-1) as per the report submitted by the Central Water
Commission before the Hon'ble Tribunal, New Delhi in the matter of M.C
Mehta vs. Union of India (0.A. No. 200/2014). 1t is submitted that the said
stretch covers the districts of Bijnor, Meerut, and Hapur. Thereafter,
ground-truth verification was carried out by field teams, and physical pillars
were installed in the respective districts.

A Copy of the said Government Order dated 04.09.2020 is being annexed
herewith as ANNEXURE-R-2.

Copies of photographs of the said installed pillars are being annexed herewith

as ANNEXURE-R-3.

. That the work of delineation of the Ganga River from Unnao to Ballia
(Segment —B Phase 2) has been completed in consonance of the Ganga
Rejuvenation Notification, 2016 on the basis of 1:100 flood frequency by way

of using LiDAR Data and 1 mtr Contour data, and the Government order dated

29.01.2025 has been issued.

A copy of the said Government Order dated 29.01.2025 is being annexed

herewith as ANNEXURE R-4,

- That with respect to river Yamuna, it is respectfully submitted that the work of
identification and delineation of its floodplain zone has been completed, as
already stated above. That the matter relating to the physical demarcation of the

floodplain zone of river Yamuna is presently pending before the Hon’ble

Tribunal in Sharad Gupta Kat&’of U.P. & Ors. (0.A. No. 316 of 2022).

Y
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A copy of the said Government Order dated 21.12.2024 is being annexed

herewith as ANNEXURE- R-5.

10. Additionally, the work of delineation of the Suav River has been completed
and the physical demarcation of the Solani River has been completed in
consonance of the Ganga Rejuvenation Notification , 2016 on the basis of 1:100
flood frequency by way of | mtr Contour data and LiDAR Data, and
Government Orders dated 27.12.2024 and 07.09.2025 have been issued
respectively.

Copies of the said Government Orders dated 27.12.2024 and 07.09.2025 are

being annexed herewith as ANNEXURE- R-6 /7.

11. Further, the work of determining the floodplain zones of 20 rivers (Kali (East),
Varuna, Hindon, Gomti, Ramganga, Betwa, Ghaghra, Rathi, Sai, Saryu, Tedhi,
Budhi Ganga, Khokhri, Pandu, Noon, Sengar, Aril, Ishan, Kali (West), and
Krishni) is in progress, and the progress report has been submitted in the matter

of Ganga Pollution Vs State of U.P. & Ors. (0.A. No. 515/2023).

IV. IMMEDIATE AND TIME-BOUND REMOVAL OF

ENCROACHMENTS

12.That it is submitted that as per the Rule (55) of the Ganga Rejuvenation
Notification, 2016, the following powers and functions regarding the
rejuvenation, protection, restoration, and rehabilitation of degraded areas

abutting River Ganga and its tributaries lie within the jurisdiction of the District

Ganga Committee: W '
5
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" (a) identifying activities which may be threats in the area of specified District
abutting the River Ganga for protection of River Ganga and its tributaries of its

River bed and making a plan for remedial action and take remedial action in

respect thereof,

(b) taking remedial action at its own end for protection of River Ganga and its

tributaries or its River bed abutting in the specified District (excluding

enforcement of the provisions of this Order)

(c) in the event of its inability to take remedial action, reporting (electronically
as well as by sending written communication in hard copy) to the National
Mission for Clean Ganga and concerned State Government, the State Ganga
Committee, as the case may be, for issue of direction Jor protection of River

Ganga and to formulate appropriate management or remedial actions.

(@) taking suitable administrative and other measures, to give effect to the
provisions of this Order so as to prevent the environmental pollution in the
River Ganga and its tributaries, not being inconsistent with the provisions of

this Order, or any law for the time being in force.

A Copy of the Government of India Notification dt. 07.10.2016 has been

annexed herewith as ANNEXURE R-8.

13.That is submitted that prior to the aforementioned Government Order, the Chief
Secretary had issued Government Order, Irrigation Section-2, No. 1417B/09-
27-Irrigation-2-181 Flood/09 dated 16.03.2010, to prevent illegal constructions

and encroachments in the flood-affected areas (floodplain zones) of rivers. The

relevant extracts are produced as under: w@a




“1. Under Master Plans, the floodplain zones along rivers should be clearly
demarcated as flood-affected areas, and land use in such areas should be
kept green so that no form of construction is permitted. In the zoning
regulations of approved Master Plans of cities, construction in floodplain

zones must be strictly prohibited.

2. Under the RBO Act, U.P. Urban Planning & Development Act, 1973, and
the Industrial Development Act, 1976, no permission shall be granted for
any construction activity in the floodplain zone, nor shall any land use map

be approved. Illegal constructions must be prevented through the provisions

of these Acts.”

A copy of the said Government of India Notification dated 16.03.2010 is

annexed herewith as ANNEXURE R-9.

14. Further, as per Government of India Notification dated 07.10.2016, Rule 6
3):

“ No person shall construct any structure, whether permanent or temporary, for

residential, commercial, industrial, or any other purpose in the River Ganga, Bank

of River Ganga, or its tributaries, or the active flood plain area of River Ganga or

its tributaries.

Provided that in exceptional circumstances such as natural calamities or religious
events at traditional locations, temporary structures may be raised after prior
permission of the National Mission for Clean Ganga, acting through the State

Ganga Committee and the District Ganga Committee.

Provided further that in case any such construction has been completed, before the

commencement of this Order, in the River Bank of River Ganga or its tributaries or




active flood plain area of River Ganga or its tributaries, the National Mission for

Clean Ganga shall review such constructions so as 10 examine as to whether such

constructions are causing interruption in the continuous. flow of water or pollution

in River Ganga or its tributaries, and if that be so, it shall cause for removing

them."

15. It is submitted that as per the above submissions, this matter falls under the

functions of the District Ganga Committee for the removal of the

encroachments and for the restoration and rejuvenation of the River Ganga.

16.That in this regard, the Namami Gange & Rural Water Supply Department, vide

Government Order dated 20.09.2022, has issued detailed instructions to all

District Magistrates/District Ganga Committees for preventing construction and

encroachment on the banks of the Ganga River and its tributaries or on their

floodplain areas.

A copy of the said Government Order dated 20.09.2022 is annexed here with as

ANNEXURE-R-10.

17.That it is respectfully submitted that while the work of flood plain zone
demarcation involves extensive surveys, technical mapping, and coordination
among several engineering divisions, substantial progress has already been
achieved. Government Orders for the flood plain zone have been issued, and
steps are being taken to ensure that the remaining rivers are finalized within the

timeframes prescribed by the Hon’ble Tribunal.

8.That it is further relevant to mention that the Secretary, Revenue Department

Government of Uttar Pradesh, in his comments on the file dated 20.11.2025
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which is in continuation of the letter of the Commissioner and Secretary, Board

of Revenue, Uttar Pradesh, Lucknow, dated 20.11.2025 has stated that there is

tar Pradesh Revenue Code, 2006 (as

no provision of allotment of river land in Ut

amended) as prescribed in the category of land mentioned in section 77(1) of

said act, nor any Bhumidhari rights can be created.

Copy of the letter of Commissioner and Secretary, Revenue Board,Uttar

Pradesh, Lucknow, dated 20.11.2025 is annexed herewith as ANNEXURE R-

11.

19.That the deponent is duty bound to fulfil the obligation which are assigned

under the law and directions passed by this Hon’ble Tribunal. The Deponent is

fully committed to ensure strict adherence to the orders of this Hon’ble Tribunal

and undertakes to faithfully comply with any further directions or instructions

that may be issued by this Hon’ble Tribunal, without demur or delay.

20.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

THROUGH COUNSEL

A /
BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR STATE OF U.P.
EMAIL- bhanwar09jadon(gmail.com

Ph: 9639286572

DATE:26.11.2 >
PLACE: NOIDA 025 g
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 418/2025

IN THE MATTER OF:
PRIYANK BHARTI ...... APPLICANT
VERSUS
UNION OF INDIA & ORS. " RESPONDENT(S)
AFFIDAVIT
59 years

I, DK‘A&“WD..KUHHK CavRASIA. ... aged about .7

'I.'H|§nh0n '
il S?C'Y’Ql"v’él,.., o hereby

Sfo:S.hM K‘VL' gh@‘!‘i@‘?“ﬁ%g;enﬂy posted as -SFE‘QI ..................

solemnly affirm and state on oath as under:

{. That I, the deponent in the above captioned matter am fully conversant with

the facts of the case and is competent and authorized to swear the present

affidavit.

5. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

o
W

DEPONENT

100



VERIFICATION

Verified at Meerut on this 25thday of November, 2025, that the

contents of the above affidavit from paragraphs 1 to 2 are believed to be true

and correct to the best of my knowledge and belief. No part of it is false and

v

DEPONENT

nothing material has been concealed therefrom.

W W 018+ 338
ﬁﬂiéé_:.i_zaz@_?e? HJ««?IT%W‘%%W%? <75 oT A gg
ZHHT =D —T-ﬁ"

EW 9T Y TS

fite uReg 4t X3 THIL “fasinr
{a 23!|{I 95 W et e S P - ?

q 1 418/ 9035

o i e A e e

mmﬂﬂ% S M

PN i

nDENﬂm“D gt Waf)?ﬁa
whmeeoer ™ T
N BETRE’E R0 ARF |

Wﬁ?"muq;@
TUTL Ty | i



FreeText
Meerut

FreeText
25th


ated freen

ANNEXURE R-1

faation and Waler Resources Section-4
CEA02E) 2/ 2025-THAE UT AR WA 3gEa--hogation and Walce Reseurcrs Department Mk T i
HOT0 FEm-418/2025 fAAUTEH HRAT dATH Ffaua e efvedn g Hed
3 @0 wed wita 3ifaor g wiikd amger faeres 26.09.2025 & 3eUreled
ﬁgtawﬁramwzﬁrmma#%mmosn 20253%31@?%?21‘&5
&1 arRigd -
o & Reafaf@a 3Reerer grr ufasmr e aar.-
(- 3 wfAw ), wE afta R vd Sa e faamer 3.9 el .

2- 3f0 epr uRMe, gfaa, Torea faomr, 3.0, !

3- 8 AN Rcas, afRa, gaiaor, aa vd searg uiade faemer, 3090 e |
4- gi0 WA FaAR AR, AT wRa, R wd o q@ya fa@mrn, 3o
QHA

s- st Areex R, v afaa, aanfd e vg amsdfior srargfa feamen, 3.0 amraEa |
6- A AU FAR, wEw IfAFar va Remmeasr, g v o g@myge e
3U. d@a5| _

7- = TR gaAR Brar, gfie & o ws tafa, Ve e sk ahia s,
OUO| _

8~ A1 TR Yiea, & ATNTeaT (I TH9=), R{aOrd vad ol Garas {8 5.0
TGS

Yoo 3 3N0T0 TEAT-418/2025 i M gfaws 3w ssar g

mﬁmommmmmmrﬁﬂm 26.09.2025 & 3TUTAH

A e wia welad & gaer Vg vd s darea e gry uegdisor
TN HEY AT Felgd §RI IR fhar m=2r 5 saq ag F veea R,
A A T AT Fenqfd [T vd W, 9 vl stearg, aRader s
T U e @ wefeua Regait wosmen waer R @ apiiia s
feeties 11.11.2025 da Ri=IE wd oior Harya R9mT @t sueey w0 & sy R
Td Sl HEE AN qRT SRR AT & YR O GfAANT OF ST e
O TS &R 31fawer & AifSia fovar srom
mﬁﬁ‘&w%ma&ﬁwmgﬁl

(ﬁoaﬁﬁmﬂ‘l@m)
oy gfEa|

2

[J FI AL 2 5-fiie A
FroaOULIUE ) /P02 S-THEE va @ w@aras IHA-4-Irrigation and Water Resources Department (Computer Mo. 1980214)
cOiflice by 318 Fta T, USISNU-IRRIGATION, 3 @Taa, i vd oid S8rua f8mT on 23/11/2025 01:38 PM

e


Free Hand

Free Hand

FreeText
ANNEXURE R-1


T R——

m(&, o 3R WCY AT
/\\« A v o FEYA HHIT-4
‘ - 143 /25-27-f20-4-$-1980214

auas: @ 1) dgER. 2025

‘ Yoo 1 Friqn eafarla @ gEard udmawaﬂﬁmﬁv g fid-
1. fosh afg, A wfE, sov0 AEl

wis R, &0 |k, sovo A

FRa, wiayl, a9 T4 Sedry] URade faumr, 3090 [l
gfla, yorea v, 3.9, |

oy wfRia, Fe® @ vd aefor Sl faemer, 3. e

WA 3R vd AR, g vd s gEE AT 3.0, dEAs|

s BEw|

N oo own s W

Digitalfysgigned by
RAMA KANT VERMA
Date: 11-11-2025

| =’ - .
i . i 12:367%0= == )
D % ! dgF Al

'/M:ﬁll””sf
( Sworet 39 s )
TR S G S e
A T4
! SOUQ T |

File No 2¢-4005(099)/8,2025-FFI v 5@ FHEINA ¥-4-lrigation and Water Resources Department (Computer No. 1580214)
Cenerated trom eOtfice by 8 AR IrCE, USISNU)-IRRIGATION, 3= #fam, féar v a" warvs RERT on 23/11/2025 0138 PM

B £ -2 Tl ar i P -
(aaa) B 200 VST 0RO A AHGA 400 < rngobion and Waler Resources Depar men) I



Yo reid
i )

[ET(- 104, 20206 (20 1/ 0-07-f0-4-07 (i G7T0710) 11 Lidie
wha |
T OUEN QR
=
1. ST RET gl AT HiEw, 5 e 2 e e aiRe e Tin, e
BT, 3050 ST st R fRamar, 9070, 77E)
3 =7 you afs e wite, s o, 4 YHE a0 O fearTe,
2050 QTR S HETe fs, 9070, TE
TS G S ST SgATi-4 EICEE ﬁﬂ'i’m"' 04 firme 2020

fyvg: 710 TR gRe sRERw a9 Resdt | ﬁ' 7l $0T0 §0-200/2014 TRUHID R
aarr gfta aw sl ¥ @ ¥ mw e R 13.07.2017 F aTET %
SRIT SW TN gRTOE0 AR gRa g 7% Redl ¥ wwy wq PO
fraraae & w9 § We W S 9 mmﬁ*%mﬁi

1m
Tl faugs ¥ w0 T gha mamﬂ%ﬁ—vﬁrr Frarefi F0U0 FEAT-200/2214
Tw0H70 mm‘{ﬁrmgﬁ@mawwmﬁﬁwwﬁwmmzoﬂwﬁ?mw 5T

SATH ATATI-3 TOTO LT FETS: & TA%-1149/18°27-R0-3-520w/18, FeH 17 aFgas 2048 =1

ard TE FT T FT A, Fn g A0 WE, st 7 Reeht 7 RO 000 H0-
200;2014qw0¢r0ugmngﬁmmgﬁw@mnm13072017a:rrrr&7ranavnui‘—r
LEREES 9ﬁ?¥3ﬂﬂ?ﬁﬁﬂ?ﬁmﬁ’ﬁmﬁ'ﬁm & ST, HAYR T T AL F G AT T
100ﬁ‘ma¢ﬁ?ﬁ%ﬁwaﬁﬁmﬂ Hﬁmm STaETAT TAfaTy, Tg, ATy, T A 4Tl
‘Tﬁﬁﬁ*TWHﬁﬁTﬁ%@'ﬂT?ﬁ“l‘lﬁ?%@?ﬁm#‘mé‘ﬂmﬁwm?ﬁ it
fam T 9 ;
2. Wﬁmwﬁm@mﬁﬂmwmwﬁw 3090 ¥ TF "Her-

232rsmamfgoamaoqo.' ﬁ-rrm: 06 emred, 2020 g, W0 UEW wRa affmwer 7 feer #
frarrdim dowo Ho- 200/2014 Q':rca"m AgaT AW IRET A gftear 7 oa=w # ol
areer feiw 43.07,2017 F AU § FEG S AGN G A0 A g dfgEsm 73
Redt ¥ gEe gHE ROE ¥ B ¥ oaw § e o SW ot Y e ¥ e §
29 F 16 STATET P AT STATH= TAATGAE S F @iifiefe/feaye Ud 71 Sqaqae SR
ST e o ST T T Sereey T T

3. @ wawg F W0 g gRa afusww 9% feeedt § =i sovo ®o-200,2014
TR0 FEaT AT IiaT o ftedT 7 s ¥ aifa sy RAiF 13.07.2017 wF T 0 e
THYT AAT-3 UK YU OTHA Wade & {AE-1149/18-27-f0-3-52Tw/18, REiT
17 wwgaT 2018 F g=d WEW FX, Forws g A0 gy gha afasor 7E e §
}OU0 H0-200/2014 wWOHTO Fgam FwW AR o e qF o= ¥ RATH 12.07.2077 &
W&Hmamﬁ%&ﬁﬁ’&sﬁ%mﬁﬁw*#mﬁ?wﬁaﬁvﬁw FTHL #2717
F A7 fammet & 100 W0 @k Bt oft v ¥ fwie, sfemw,  sEmfes afif@fr, @, Seed,
o R A afafafiat ud gl aiEfEt S OF S I I 6 @1 A1 TEEYEe /A FERAT



Free Hand

FreeText
ANNEXURE R-2


(<)

v:ru“-'." T BARTH v gy Fmb, siffen v s a6 e fers fart 5 wardt e
£ T R T gl afga 32 T gm fasmeha dGomo "o-200/2014 TROEG BET
gATR TR o TheuT UE e & Refw .07, 2017 ) nie arze | e g B E-

"Till the demarcation of the ficod plains and identification of permissible and non-
permissible activities by the state government of this judgment, we direct that 100 meters from
the edge of the river would be treated as no development/construction zone in segment-B of
Phase-l (Haridwar to Unnao, Kanpur)"

10 TETY gRA FiERw 9% et grr ww ey ¥ e ff wo-1 (eRE # sEmE,
FIEYL) GF TATH & A 100 HO T A7 SHATH /AT GEZFT S a1 2 [Ha19a Fiee
7o E=TE A, S0m0 U R R e A7 ewde w ¥ R Sreer v @A e
4. T W@ WEN OGN W0 TYE gR wfmenr a€ R grr REwEE @0To

F0-200/2014 wHOHTO ﬁwmqﬁmm*ﬁwrwww%m%ﬁawmwa
# sfeam RoTe sege 7wy, e o & direats smag s, mﬁgr ATERAT, T3,
BTIE, TEENEY, g, FEOH TR, weEtErE, T, 9eA, a5, ATeseiql, g,
W@Www#?ﬁ%wﬂmﬁ?wm@r&ﬁﬂ:wﬂﬁ;@%ﬁw
ST FE T 8l
5. e % darte Fafrad Tet # FE aw e, E‘RT I H TH AfeE Td
?rmquﬁimwtwﬂsqewqiq—c{“wc 1WWWWWWW%—

| wwiw AR, o s RS O dfeege
1. [ feEr F YgU®-1.(5%) Td 1 (@)
| 2. | =D il PEFTEL2 (F) UF 2 (W) ]
BERE 2| -3 () T 3 (@)
Bk .| SIF-4 (%) TH 4 (3)
5. |®EEE | AWF-5 (F) T 5 (@),
6. | 7w WATH-6 (F) TF 6(d)
7. | e , : eus-7 (F) T 7 (@)
& |FeRmaR, eoH-38 (F) TH 8 (€)
9. |wwEidlE 4, HeaE-9 (F) T 9(@)
10. |, % HEFE-10 (F) T 10 (@)
11w, % TOAE-11 (%) TF 11 (@) |
12, lEEr.s TOUE-12 (F) T 12 (@)
13,77 algeRiR HerTE-13 {'=F} Td 13 (@)
Rk HAF-14 (F) T 14 (@ ) |
15.% g §oF-15 (F) T§ 15(@ ]
16. Eh‘lT-rEJIT TIUF-16 (F) TH 1‘6*(1? B
TTAFT (F) & IR F A TA@TH W § wifieLE U ATea(E ST T § quv (@) &
SHYE & YA AN F Aftee Ud dfeels I @ 2

6.  wug F fH=TE AW 300 F weteud aifterl aftgear (3 @ve) wd R seaer
7 srfaremet stfog=ar (ame @ve) ﬁ?ﬂ'ﬁﬁﬁﬂ‘é’"ﬁ, agi uT stfarersft srferg=ar (Aeer) F g
AT SIS ST UF TGl S ARL 9 UG Fndrge 07 Rfed ST Srm




@)
S S ST & A0 T e et A€ faedi 1 aia afam ol oA e T
Sz F o v A A fu € g A
() e R e s ar fes @ @ oafc 3 s e /A AT T
rifita /AT ST g Aems i )
(1) wwosmozomwo twe Moo d Arze wrEw ¥ wd At A1 /et /As) AT T
FERTE F1 @A '
i1y e e oY E ST @ S 6T T, afzr, @i s, T, 2 T
STHETTHETE F1 Aq7ev U3 TG |
(iv) SIEERCEL]
(v) w2/ dret A st a3 der
(vi) @ e ud e, fek a3 f Rfafee
(vig) et dut i AT U TS/ AR
(wiid) e R et i o g AT S 2 9 Tt A
Gx) S oReEd, S e o A § vt R
() T o 3 AETY, SIS UF & ST g eeg e e e e S
(i) s SET TR/ ST st A g A S e 75 fafifa
T, Y TP ws T e g e e & s A % g
el T T 3 ST -6 (3) St ety ey o o e ¥
SfRrgErT FO-THOR0-3187 (%), fAAT ST 2016 (qUA-HT X wAMEG) F
YT T I FCAATE Sy,
o ST A e S S ¥ w2 wen, e S o e wfT et 1 aee
e & aw AT e frAr ST L e B
8. AT STeT AT g N0 TEN g qremewr, 7 fewelt & S srfeqw Rre F SrEm 9%
el i Frer it s gt
(1) e g T 1€ gy rreew 1 At F e afie R
(11) e vRer areTe /el e/ afer/ g G e g s
SraTev /S AT /e /ST e A fAwior, o e afaer wre
T ¥ FRE B T A T AT 100 7 3 A8 F A A I T A
T AT A W o g HifRt A T Ay, A A

(11i)  TEISTEH TR, ST U 9 AT £ gTEg e AT g
(iv) ST Aeh @y SOl
(v) e, WE o o e e w7 et e/ g
(vi)e ™ Wqﬁ\ﬂﬁm F FT4
(vii) ', Fe o fer 9T F ERT wgaed F19 O ke Aot ¥ g2
(viii), e AYET d o gREe & we R et
:(i::XJ T HIET wiie

I S e S 3 w9 7 &7 SR i e o st sl wiafe et e e
# ae 7 fereantae for g
9. o et ¥ 9F ¥ =« W wafafeEt/aE afafEttEr a aftww § Rafd § et
sferameft srfaaT e % et F Ared & ereeet # g wiFet % qgad v srdarg
gt =3 agd &t ¥ aftrr ft Rufd & s a arfesr/ar f{wm R/

ﬁm/ﬁmqﬁmgmwﬁmﬂaﬁﬁzﬁw&

106




18, . sRwmRdt/mdn frtw Sl
e 7 HE A -

(4)
10. et = W A Faem e §wof e e T A At A A
foraameRsr = O ff TOIE AIE 0 W T 4o Agd A - d e <=t 7  2
A AT ATEE &1 INeey e q4q7 Fa f v A ek fhor fca = et o e TR AL
ey WATET AT aTer Qi e F 0| '
o arrfr-ﬁnaim uwe, oo e wnfim uve gEeTiz nE- 1972 ﬁmﬁmﬁwﬁanﬁz—w?e
& i AT Saei /et S i feet off s i L S Ry ST T AT T
S 7§ A = bﬂimﬁmmawﬁm%ﬁaéuﬁtmaﬁﬁﬁg@ﬁ Bt i ST @ A
TTET FTAETRT FT S '
12. T am S R do-(6), (7) W (10) F swmiRa w4 E i S T ST O A g
FAT TF 39 UFE-1873 I HIT-55 %mﬁﬁaﬁﬁwﬁﬁﬁaaﬁ@ﬁaﬁmﬁ%mzwﬁﬁﬁﬂ—%
ﬁqﬁﬁéﬁuﬁﬁﬁmmﬁﬁﬁmhﬁm%ﬁm%ﬁqmmﬁﬂ@?ﬁaﬁfﬁwfﬁ
Froamodtodto i et § oft g FHEETE A e '
13, Frenfirardt grar godto wre ST a1 (G wé bfisfter e 1991w T S
FTHI e P
14, weEfw TSR g At & A Saerie Aogaed) S 4 sty Ryl Sr-grera o s % 7R
% s P % e 221 1 7 o e R o fr s e 5 g G AT e 1w
et ey Fraforatar & $i o e Rt T T ST & e S ST kAT ST A W
FeWT ST q ST WX (10) A (1) £ i ST &, aATATgy # S aeEf e
ﬁmmﬁ/ﬁmﬁﬁﬁﬁmﬂmﬁqﬁwwﬁmﬁqﬁgﬁaﬁﬁﬁﬁﬁaﬁﬁmﬁwﬁﬁmﬁa
Frfor Rt F fawg woTdl FEamg! o g e _
15, wefuq s ¥ ake ghw e /gfe G e wwated grTeREt F AreAd A Al
éﬁﬁ/%@ﬁﬁﬁﬁﬂﬁm/ﬁmﬁﬁ#@ﬁaﬁﬁmmmgﬁ&ﬂﬁm|
16. ﬁ:’aﬁﬁwﬁ{ﬁrwﬁuqﬁwﬁﬁgﬁ@éﬁrﬁgﬁw@ﬁmmﬁ%maﬂﬁw
ST e A et/ ARt S Wt TS e FTAT ST
17 ﬁw/wwﬁmmzﬁq"ﬁwgﬁmammwmﬁwﬁw

ﬁwkaﬁ?ﬁﬂmﬂiﬁﬁ%ﬁ@ﬁﬁmﬁ%mﬁﬁﬁ

o T, T e, AR e St e g

aefua 7 T

A

g, wwor # ﬁwmm&gﬁmo’ﬁm Sov0 % fRAME 06082020 F ST TG HIO T0A0
o & Rl F ﬁwﬁ*ﬁowotﬁ Sty STE eI § 3T, S aF W Ad & A
fia wed gu g, ot ¥ el o R & Fwirsfmer @ G Ry ewdw s
wefya At mgmﬁﬁm Frdargt &1 S

20. I mﬂqﬁw{a‘ F RITS TF ST HATET ATA-3 G ATEATRY HETT-1149/18-27-f0-3-52qw118,
e 17 ,J_gmaaﬁa{ﬁamamﬁguaa\awﬁrﬁa@Waﬁ%@ﬁ%ﬁmmm%

21 e AT 1 BSOS G el

A W
SIEET!




I SRS

108

H=T-164/2020/2031(1)/20-27-f40-4 wféwis

mﬁ‘-j feafefaa =it gt m s A g i
W& 9154, 090 91
FETE ST TR0, WA
U qET WNE/NE A, 79 U gt vh sy TiE far, s090 ar
S QT Tia o 0, Y ud @faad f@aen, 3090 g
Uz qer wi=a/aE g, s fear R, 9090 g
9T Wed Aiwa/sE afva, $i9 @, 5090 o
aew wf=a, weuvr e 3¢ waas
HAETH AL, 00 Sarg R g, auas)
iy sV (o), Rr=d o s e R, 3090, WW(W@W)
=TS U wor aETeT [T, T0W0 UE e st (i), WWW.WW s0%0
Greped %
10. Fefera g F Rrefearyars gieom advemim adi, aosrm
11, Hafera ST & qer S Affaw, aﬁmﬁﬁﬁmmﬂm 30901
12, Gfere s 3 fasre e & SuTens, 0301 5 3"
13, Gafire STE ¥ FATEH/TE TR ATF, wﬁmmmﬁmr 30901
14. mﬁam%mmwﬁnﬁmmﬁmﬂﬁ 90701
15. wﬁﬁwﬁaaﬁ%ﬁmmﬁmﬁ%ﬁaﬂ;_,
16, dafirg & ¥ sreaer, QW &= R \\

17. Firers, T O srwraer fa 3
Wﬁﬁﬁ@ﬁﬂﬁﬂ@ﬁ{@hﬂm%m %Wﬁﬁwﬁﬂm:ﬁh
48, ﬁmﬁ@wwma&w?%mﬂwmg$wmgﬁ%ﬁﬁm@

19. ﬁaﬁ@mmmﬁm%mmn
20. TE HEAI e A_j;g

© o N oo b L




ANNEXURE R-3

1109

9Le0ouayd ;210N

291 220¢-90-¢L Wi
w z°G :Aoeinooy

W 08*¥E'8L¢ ‘uolleAs|g
£/5580°8L :apnubuoT
v/¥9vZ 6¢C ‘°epnmine]

2 AR
A

N

(2
i
3
%,
»:\‘-

v
T



Free Hand

FreeText
ANNEXURE R-3


Longitude: 78.289353
Eleyation: 191.95£85 m

o
27-07-202214:03

— e




111

!

m

1

W 0°00S¢ :Aoesnaoy
G69/¥°8¢ -@apnieq

W LZFS Sy L -opnmy
5£0922°8, :9pMIbuoT

o L

60:6L 2202-L0-9Z oW

T T
L’ Y Vo s LA




Altitude: 148.2433 m ;
Accuracy: 252.1 m
e:28:07-202210:31 |




i

13

ANNEXURE R-4

27 4010(090)/2%/ 2023 ARG 03 FF WEWA IGEM-4-FRE @ F7 Fm oftm

| EESTT
ST 2 4/2025/107/2025-27-10-4-16 (<) (vA0A10610)/2023
s,
30 anfame AR SRR,
iy wfag,
Fee WM M|
Far A,
1. ¥R gEa v i, 2. ¥ ET wRENEE whe,
AN R R, HEW U gl s @,
3090 E| FOW0, ATH|
3. 3 HEy wRavaa v, 4. vaE HfPgea vd e,
g fem, fars v a9 W e,
3090 A=A 30V0, @A |
ﬁiméc?aaﬁmmagm—zx A, Rais: Q q sIwaly |, 2025

. 3051512023 I GO TA J6T N UT T 3 (GF F 0. WEr-200/2014

TRl Agal TAH YfAda 3w SR 7 3=) & A ey g AT Zawrr ot

e i 12-11-2024 & aefuiot 3 atew 7@y & dowle A ¥or2 (I @ afer)

aH T W ST AT R ae & we )
TR, .

g R 30 HET-516/2023 M WGWOT FAH T WA T T 3 (3 A
FEA-200/2014 wHoHre Fger TR Farwa 3w Ry T ) # AL 0 giE e
arT o e R 12-11-2024 vd apem e (o9 W) FTT WHE R,
s v a9 dea fane, 3000 ¥ 9F RAF 16-12-2024 & F9A T AT A &
Foe #, fored ganr i FE & Fwie A, B2 @ T afm) T 100 af ¥ R difas
& aG & IR W q@ Fow &7 F QuRer W@ dwi i s B B o &
FRPY A 39T FAT T
2- @1 g R e @ R q@rr stwdw515/2023 VeS0T JATH 3
Ve TSY @ W (JF H 3T FEA-200/2014 THoFre Agar TAH yfaga 3w SRar 7
3e) F ot e R 12112024 & we- 6 & foeey v R oy &

"6. Leamed Counsel for the State of UP hes informed that simultaneously the exercise of ground

truthing verification is in progress and after receipt of the final report. the said exercise will be

completed by 15.12.2024. He has submitted that the delineation work of the stretch of 700 km

of River Ganga in State of UP in Phase-II will be completed by 315t of December, 2024 and,
thereafier, within four weeks the final notification will be issued.”
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i

" 5- 1L Departmgnt of Irrigation

Demarcation of the Flood Plain Zone in GIS format including the geo-coordinates or
locations of marking pillars.

IIT. Other concerned departments of the State Goverriment (District Administration,
Mines Departments) Details of any other activities outside forest land, as
complainant; such as earth cutting resulting in soil erosion/changing land use pattern.

17. Another reply/updated report was filed by District Magis&ate, Agra vide email dated 17.11.2023
stating that for demarcation, 1,020 pillars have beef installed after total station survey with

the help of Differential Global Positioning System (hereinafter referred to as "DGPS"). It is

further said that Central Water Commission (hereinakier referred to as "CWC™) 13 vide office

memorandum dated 05.09.2023 has constituted a "Committee for Flood Plain Zoning of river
Yamuna“ for the stretches:
(i) From Asgerpur to Itawah i

(ii) From Shahpur to Prayagraj. ‘

32. It means that in case report is submitied by 30.1 1.20;24, requisite notification by State of UP
shall be issued by 21.12.2024 I
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T: TG A H RAT® 15-10-2024 @y WA & & 70 wofy efra
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"4 In respect of area of river in State of UP, we are informed that survey of area of river

in District Saharanpur will be completed by 15.11,2024 and in District Muzaffarnagar by
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"We are of the view that Survey of India should submit final report to Irrigation
Department expeditiously without any further delay and the Department of lrrige ation
should accomplish all the tasks of T'P7Z and issue Notification in this regard well before
next date of hearing. "
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sferg=ET
7% feett, 7 F9qEe, 2016

F1.3T. 3187 (). — T 7d & wafaofty wguer  AFam, FE=or vF ITewT AR S FT Faq
AT yATE AT T F ST FA AT S GATd AT ITHRF Al g R, T AT AT w69 I
ﬁmmmwaﬁgﬁﬂﬁmﬁmwmﬁmﬁwﬁﬁw e ferfa & s =
GED

SET, T Y A, Taer, araE-aies e ud afdE FRot ¥ afidT vga f € S gy
4T FT 27 24T 2;

e ST, T A4 AT H BT @ AR U A= RRor F For W, =it afgea g =y wgwwt
F geq F I A Faf § 2

A7 wgt, FfaeqdT qiT #1 Q@7 FA 7 AraeqHwar # A ¥ W@ §U SAeedT, Sgia, drefidr,
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A AE T8

v w2, afa=a Fafefas #riarg fFo s 7 a=Eeasar g
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FTEFIOT ATATHFX TT AT § GO H WATAT FHT T4T TS T HLA0 AT FAT,

(@) 7t ¥ O = F A § |\ warg g w7 F Swew & W 94 § orRafad warg see w@Er
Foradr sefit mikRafadirg aawar %t ¢ i frar s @ 3T 78 w9 T e a3 § W g 6
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Jf) T T A F A A ARG AT WET =0, G AT G a2 6 A,
raTerA At WA A A A s A e et & A A s

(1) Fft waw, #0, 30, Refil, Rty serar s wfent, st serar wardt F S #1 g
ot sfve it s, ARt e s w st e & ertaefir g £ S, fes
AT ¥ o w29 Tor & e 397 S B 7 arers e

(2) oy 78§ mataeoftr ggew A wwer § G g v e Fer 0F e #r 0
it st e arett awraad FAwtor afenet, arft qor agrt £ st

(W) T 7E H Aot g § Heee et ® e #§ quAr A v qAtie wer A e
sy 1 AT, AT A FH AT F qEy § A, e AU A AT FAT,

i e, T F AT F U FU w & SErft 2 % F0r GaiUa e §Thr #1 e 7T 97 a4
HTET FATRATI] FT HHAT U FATTATT FT SN 30T STF 97 | T 947 F ATTF T80T F o F2H

o L

35T g1,

S ST, T T F T T AHIH A AT L, GLEAT AT TAGT F I T Ar2er 3h A g A AT
o7 AEETET a7 TRt argfRe Tt # g w4 % fory e, e agor, R @i qae
#fT sTa9TTAT AT

o4, TATST, qgtawr (deem) Sfaf=aaw, 1986 (1986 &T 29) (3 aTe I<h ATAHEH FHgT 4T 8) HT &1 3
4T 4, 5, 9,10, 11,19, 20 37T 23 & ITETT (2) 74T (3) F 37g=2 (i), (i), (v), (vi), (vii), (viii), (ix), (x), (xii)
TAT (xiii) F =TT ITET (1) G <& TE qAfRFAT FT TR T Y AT THaed| TG T 9 HATHT H AT
FeEe #i 30 fHdar 2009 & gfEm=«T dedr #ar 1111(:), 30 fadaw 2009 i sfeg=@T dear
FT.3. 2539(3r), 30 Fdax 2009 & sAfSwy=AT HEar F1.ar. 2493(x), 30 frdax 2009 Fit swrfag==T e
FTHA. 2494(37), 30 TaedaT 2009 i srfag=eT Hear F1.8m. 2495(3) 3T 8 Feadt 2010 i F1.37. 287(3)
A7 S FHTA, Tl fa i w Heer # 29 fdaw 2014 1 Fra. dedr 2539(3) F Afdwr w1 g,
TH ATAFHIT F TE 0 T ST BE T FET B BISHT, Few AT TR

(i) Tt orfREAT T FET AT AT F 0T F 3@ aneqr § Sfear@a Amar F wifdwor wfg w1y & (3%
wferfaas 7 9w 5 F qgd Mg s F72 1 aftn F A di7 o arder § sfeafla amet F g2 § s
F & o)

(il) Tz FCHTT F THIETor U a7 o 30 eer & wrawEr F qatedi 7w ey § FAEe niwr s
wiferrteat #1 Ao 361 8 & 7 3w sreer § sfeafya aftmat §1 v9mr g9ar w1t & Feaes auer s
F AF & =7 it #1 3 afef@aw grr o ofRedl 1 Y98 #3, 37 F) #1 fFrereT s auar
TH 3T FAA 7 srferere fear war g

(iif) 7 fAdor &t € 1% 3= afafRaw & Pt sraem % qea o 7t ol sud S arwet F day § g it
orfRFat e F7AT (T 3 it ITUTT (3) F aga Bt st F e fi aftv v o fufaw Y g 6
T 25 F qgd a9 qAT 7 GrE)) F1 TA0 5w arder § ARy odt va Furet ¥ srateftr 7w arder 2y
afsa wifdan o7 3w arew ¥ fafafdy aftmiat gwr off frar s wwm)

1. =g ofide W WTOH- (1) 9 SATer A AT AT (HCE, {ET U W e) ST sser, 2016 F@r « |

(2) 7€ AR TSI & WO #¥ AT F AR ER

2. TR FY AT FA FT 8- T SR T 74T F 95797 ¥ 577t et o e<eqor, qeem O v F IweT &
T FE7 S8 9 wsay aatg %Hlﬂ%\dﬂﬂ@?, IAT UL, WET T, g e, R, wREs,
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Sy, TSR, TR A i i st g Rt s ooy ser s fend a e A1 oo
soafar a2, 9% ST A, A B i A X wve ey aan we ¥ o af fobr e

3. qfvwyad, 7% w2 7 o= = 7 arvfg 7 8-

(m) “afrfae” 1 s watawor (s afiffam, 1986 (1986 1 29) 2k

() R T ok & § qaT, 5, TR AU 9 T S a2 e FHr A s w4 A
STATE 9 F § AT T AT WU W W, 59, gaefa vd oer st dane onfie 2

() a7 5= F 9 I T T g AT Tl F a1g Hew § A4 2

() “sTaTE’ SAAT AT A § ag /Yt qfy o orfier @ Rrd awt, B sar a # awarg 79 9 E

T FE AT A IUATRAT § e st 99 w6y svaar Tt st § o gied § Ugd UF o (A
g3 5o A H [T gl

(%) “srraaTiE W T F o T T4 Sar g A § Y2, T o o g R T
FaT TRl ZTET STTEETAE YA § 98 0 9% wege ared | 2

(TE) T IIFE 77 o0 Frg 9CF 7 9 2l

(377) “aFera” & 94 AT T F T T F qrarg & ¥ 4 g § i, Ferode o swasta G
ST AT a9 F AATF TagT F o AR &9 F 39 g 1 Sigw ad § TSi 5447 a9eqfa B g
2l

(U= “FrawiEa a9 FT A AT 7S AAAT THAT IUATSAT K SH-UTH AATE & F A a7 & AAAT qACTA
oed § FHT AT A9 H gl

(=m%) “Togor = s sfarfaas € oy 5 % qga 9 A 7 § i ‘S 39" & g et & S| g

(5) “Foretr T A F7 srerg, §TrE 53 # Sfeatera forer i qram sty 7 21

(%) “ZHATATE THasia” FT o0 TT 7L AT SHAT ITARAT 6 51 A1 AgL w4 777 SefifAafiar se=amsit
T AR F7A F {7 FATE TE AT HEATHT FEAAT FAAT AT A 2

(U=1) “aTg HET FT 9d T TE AT THhH SUATRAT F UH &F § § AT T6F ATHAH YA F A A8
FqaT 100 99 § UF X AT ITAT 918 F THTA GTE & HICT QT AT S § ST AT AT 2

(TH) a7 FT A4 T AT THAT SUATRAT 5 q2 T AT A1t WO 7 ¢ ok $6w w9 § f[fifq fiftet sk
T T AT TR SYATAT F A qF HIAG FT 6L TgA (77 T O F A A10 8 nfher 2 aiw
ST STaaT = Fiad TATST 7 TH 00 &7 0 AR gl

(TA) =TT TTfeEe & 9T 9 ST, aarterar, e 95, gt 9, T fdse it
sraa o wfvag et g ¢ g g e, G off /& s s g 5 o i s
& | AT G 39 3 AT AR FaraAt  F=or e w=ew F o s g gregar & 0 8

(3M) ‘T TEwg, T e F ard Gvs 31 7 sfeatua grfiwr 21

(1) “fe=AT" 7 o g AT F wEAT fegmar § F @ wttgu w w oad g6l F aqEn
Bl

() sl e # 2 srfare afirer S s qepelt F o, T sTaAT sreqae w7 A9, Maw, T,
TET T AT g e o e oft &1 wreft enrfirer & ST s F 7 ardh
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(i) T A ST A ATAT SAAT F AT i B o 2y e A2,
(ii) FT srfarfRm, 2013 (2013 F7 18) F e w4t Fwe;

(i) Freft 38 et 7T AT FTeT E A R

(iv) T FTAT TR,

(V) T swaet # & Bt & off 7 o are yors =4t =3

() “FET q" AT A I ALY AFAT THAT IUATAT F & F q@ FE T & A7 797 a8 w4 v g At
AT TET HAAT THAT IUATSAT dgdl @ 99 F O § 9 AT £ AT GO0 qET AqA7 sHr IuARAT - HFA
o 3ffr omfirer & S 51 1 7T TaTE S 9 AT WHAE St § et FY AC @y gl

(&) ‘9% aF WAl H A F FH TATE F AUA I AL AT TAET STAIGAT F AET T G€ AIAHT FIY qgar
FATH 2

(77) T T AT AT oS INOEE A § 6 TG STre A g9t wars qafq derhear, siefv, e,
foew, FzifFeft s anfivdt & & 1 s e wrfiraw & fro yamn, J= w@n, w0 gEn, w57 9@ e
TATT | 3% Ha19d 709 9% g 97 74§ ger any off g onfier € ol 3u% are sunrs |92 d
AT TF AT T AT IUATeAT aTfae 2)

(1) “Fi=T FFe 1 o T, 28 gE EE, Y, 7 g0 i, o wrrar ey s F arafore s w7 2
(z==7) ‘T F @aa" F1 F GF A Ao, T8 HIT AGAT T TEY TG THAT SUARGY F WA F A4 F a2
AT O A AT g A R

() ST srafere” w6 ord T et sorref gerar dias Fer 71 F afga & € 6w 7 ger are
F1 Hrasr i 21

(aTE) “Hreres S w7 o UHT S 7 {1 v e i G @7 fie7 F qrerw F 99 7 w9
ek Wi gard & T F F

(S7=) "SITHAT" & o4 T/ A1SA F ATT HAT AAT 2

(o) “fafRfEe " &7 o Rarsre w2or, I, SR w2y, wer w2, gevee, fEw, we, wfem,
TISTEAT, G2 ST 37 TE Totemet &8 feeett i T o Trow s 37 smer § sfeafe o a6 £
@ IYAfRAr R €, # T 7 sraar TRt SuAfREt ¥ 15 el F o § v A F arg- fug v
P Faaa
(G‘ﬁ"ﬁ)'TWThTrﬂﬁﬁr’ﬁaﬁﬁﬂzﬁaﬁaﬁﬁmﬁﬁﬁmm%ﬁqwmﬁw%mnﬁﬁm
AT HTET, YT UF Waud qiAfd T2
(i@ﬁ}mﬁmaﬁmmwaﬁmwﬁaﬁ}ﬁﬁw%mﬁmmﬁ%m;-

(i) watawe vd a9 d=rerg § R 8 oA, 2010 ¥ ATLT FLHIT AT SATAFET AT F.277. 287(3N) ZTT
e o T i 74wy wrfdaom)

(ii) wataRor ud 79 werers # A 30 Ry, 2009 T AT TR AT AfATEAT AT F1.97. 2495(3) ZT

vﬁﬁmww:@ﬂ'{mm@wn\\
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fm 11-=vT i) RE T OSSR

Wiy ot v A e # R 30 fea, 2009 A v wewe A afaerr A A 111(4)
= i IEETEE T WA A Ay arfReE |

(iv) T UF A AT ¥ A 30 fAeav, 2009 A wrd wrwr A faeen A A oA 2493(4)
=177 TS IHT AR T AT TET ST ITAF|

(v) Tataeer vF A #EeE # R 30 fdaw, 2009 A wra wvEr i A= A A 2494(4)
ZTeT A T ST TS AT TR T AT

(Gt AT # A8, e At (ARd &) 1@ & oAt g A % @ g, sideftr s (rgiaE
F) sfiT T S AT 2

(%) T T F ITArRAT F vk I ARAT srorar erevSH & & S AT 7 F vl e § oA T A" A
=7 AT 3 TP A ) Herr, g ud yaga aiiue T areer % seeq @ fAfAfEe wy, anfher 2

2. = SEer § W U T gt areeTiie wEl fRg T eredi we wet # e afy wateer (geem) atafm,
1986 (1986 FT 29) I wirsrTfirer T wam & 7 It e ) wrw= ST S 36 Aty # g7 T )
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MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT, AND GANGA REJUVENATION
NOTIFICATION
New Delhi, the 7th October, 2016

S.0. 3187(E).—Whereas it is necessary to constitute authorities at Central, State and District levels to take
measures for prevention, control and abatement of environmental pollution in River Ganga and to ensure continuous
adequate flow of water so as to rejuvenate the River Ganga to its natural and pristine condition and for matters connected
therewith or incidental thereto;

And whereas the River Ganga is of unique importance ascribed to reasons that are geographical, historical, socio-cultural
and economic giving it the status of a National River;

And whereas the River Ganga has been facing serious threat due to discharge of increasing quantities of sewage, trade
effluents and other pollutants on account of rapid urbanisation and industrialisation;

And whereas, the demand for water of River Ganga is growing for irrigation, drinking water supplies, industrial use and
hydro-power due to increase in population, urbanisation, industrialisation, infrastructural development and taking into
account the need to meet competing demands;

And whereas there is an urgent need-

(a) Lo ensure effective abatement of pollution and rejuvenation of the River Ganga by adopting a river basin
approach to promote inter-State and inter-sectoral co-ordination for comprehensive planning and management;

(b) to maintain ecological flows in the River Ganga with the aim of ensuring continuous flows throughout its length
so as to restore its ecological integrity that enables it to self rejuvenate;

(c) for imposing restrictions in areas abutting the River Ganga in which industries, operations or processes, or class
of industries, operations or processes shall not be carried out or shall be carried out subject to certain safeguards;

(d) to make provision for inspection of any premises, plants, equipment, machineries, manufacturing or other
processes, malerials or substances and giving direction to the authorities, officers and persons as may be
necessary to take steps, for prevention, control and abatement of environmental pollution in the River Ganga;

(e) for carrying out and sponsoring investigations and research relating to problems of environmental pollution in

1he‘chr Ganga and examination of such manufacturing processes, material and substance as are likely to cause
environmental pollution;

(f) for collection and dissemination of information in respect of matters relating to environmental pollution in the River

Ga;ilgz} and preparation of manual, codes or guide relating to the prevention, control and abatement of environmental
pollution;

And whereas the State Governments concerned, being equally responsible for Ganga rejuvenation, are required to co-

ordinate and |mplement the river conservation activities | the State level, and to take steps for comprehensive
management of the River Ganga in their States;
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BB d whereds i 1S l't‘ll““'\:d to have planning. fiancing, monitorg and coordinating authonties for strengthening the
pllcctive etforts of the Central Government and the State Governments and authorities under this Order for cHfective

shatement of pollution and reqjuvenation, protection and management of the River Ganga

v (herefore. L‘*IL‘I'L‘i:\C of lhc_pm\'cn conferred by sub-section (1), read with clauses (i), (1), (v), (vi), (vin, (vin).
(In) (N (uii) and (xni) of suh;-sccunn (2) and (3) of seetion 3 and seetions 4,5,9,10,11, 19, 20 and 23 of the Environment
(Protection) Act 1986 (29 of 1986) (heremafter referred 1o as the Act) and in supersession of the notifications of the
Goyernment of Tndia in the erstwhile Mimstry of Envirconment and Forests numbers S.O.11THE), dated the 30"
September. 2009, S.0. 2493 (E). dated the 30" September, 2009, S.0. 2494 (E), dated the 30" September 2009 5.0.
2405 (). dated the 3" September 2009, S.0. 287 (E) dated the 8" February, 2010 and in the Ministry of Water
Resources. River Development and Ganga Rejuvenation No. 8.0. 2539 (E). dated the 29" September 2014, cxcept as
respects things done or omitted to be done before such supersession, the Central Government herchy------

(yiconstitutes the authoritics by the names mentioned in this Order for the purpose of exercising and performing such of
the powers and functions (including the power to issue directions under section § of the Act and for taking measurcs with
respect Lo the matlers as me ntioned in this Order:

. ()directs. subject to the supervision and control of the Central Government and the provisions of this Order, such

| authority or authorities as specified in this Order that shall excrcise the powers or perform the functions or take the
measures so mentioned in this Order as if such authorities had been empowered by the Act to exercise those powers,
perform those functions. or take such measures.

(iii)directs that all its powers and functions (except the power to constitute any authority under sub-section (3) of section

1 and to make rules under the sections 6 and 25 of the Act) under any provision of the Act shall, in relation to River
Ganga and matters connected therewith, be exercisable and discharged also by the authorities constituted by this Order
and by the officers specified in this Order, subject to such conditions and limitations and to the extent as specified in this

Order.

1.Short title and commencement. — (1) This Order may be called the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. Applicability.- This Order shall apply to the States comprising River Ganga Basin, namely, Himanchal Pradesh,
Uttarakhand. Uttar Pradesh, Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana, Rajasthan, West Bengal and the
National Capital Territory of Delhi and such other States, having major tributaries of the River Ganga as the National
Council for Rejuvenation, Protection and Management of River Ganga may decide for the purpose of effective abatement
of pollution and rejuvenation, protection and management of the River Ganga.

3.Definitions.- (1) In this Order, unless the context otherwise requires, -
(a) “Act” means the Environment (Protection) Act, 1986 (29 of 1986);

(b)"Basin™ means the entire catchment of a water body or water course including the soil, water, vegetation and other
natural resources in the area and includes land, water, vegetation and other natural resources on a catchment basis;

(¢)"Buffer Arca” means an area which extends beyond the flood plain of a stream;

(d)”catchment” or “"'catchment area “includes the entire land area whose runoff from rain, snow or ice drains into a
water body or a water course, before the waltcr course joins River Ganga or its tributaries or discharges water into River
Ganga or its tributaries;

(e) "commercial fishing” means large scale fishing for commercial purposes by nets, poisoning, or other modern fishing
gear or methods in River Ganga or ils tributaries;

() Competent authority means “Central Government”

(g)"deforestation” means removal or reduction of forest cover, especially when caused by anthropogenic activities or
removal of trees and other vegetation of a forest excluding a planned clearance for scientific management of forest in
parlicular in the catchment area of River Ganga;

(h}“degragled fqrest" means a forest having loss or reduction of native forest cover or vegetation density in the catchment
: arca abutting River Ganga or ils tribularies;

(i}"dil('it?cti;)n" shall mean direction issued under section S of the Act and the expression “direct” shall be construed
accordingly:;

(i) “District Ganga Committee” means the District Ganga Protection Committee mentioned in paragraph 53;

(k)"engineered diversion” means a structure or device conslkucted or installed to transfler the water of River Ganga or its

tributaries into canals or other engineering structures;




RIEGRCRIRITLE
i ‘H: § TR 25

Cwomeans such area of River Gang: - . .
Jood plain me uen ,‘.. . -|RT,u.GmH or s tibutaries which comes nnder water on cither side of it due to
J s corresponding to 1ts greatest How or with a Ooad of frequency omee m hundred years

” LA € Ao part ; W R ETTAO . s o
means sio:_ ;I_LHQ'I 111':.1|,H mh of River Ganga o its tbntaries with artifictally constiueted steps or sloping prece
providing easy human access ster of Raver Clien:ar i1 i : :
dforp i 1access 1o water of River Ganga or its triibutaries and includes usage of such parts
or other related purposes: o

) Ghat
of land USC
Fﬂl' T‘.|j‘g;01i.\
) Tocal authority” i?lchldt’.‘i Panchayati raj institutions. municipalities, a district hoard, cantonment board, town planning
quthority 01 Zila Parishad or any other body or authority, by whatever name called. for the time being Ir.]\’L:HI!L‘d hy }élw..
for rendernng cssential services or with the control and management of civie services, within a specified lacal arca;

lm“r\"munui Mission for Clean Ganga™ means the authority mentioned in paragraph 31

(p) “notification means a notification published in the Official Gazette and the expression ‘notifying" shall be construed
accordmngly:

(g) olfensive matter” consists of solid waste which includes animal carcasses, kitchen or stable refuse, dung, dirt, putrid
or putrefying substances and filth of any kind which is not included in the sewage:

(ri person’” include ----

(i)an individual or group or association of individuals whether incorporated or not;
(ii)a company established under the Companies Act, 2013 (18 of 2013);

(iii)any corporation established by or under any Central or State Acl;

(iv)a local authority:
(v) every juridical person not falling within any of the preceding sub-clauses;

(s)"River Bed” means the dried portion of the area of River Ganga or its tributaries and includes the place where the
River Ganga or its tributaries run its course when it fills with water and includes the land by the side of River Ganga or
its tributaries which retains the water in its natural channel, when there is the greatest flow of water;

(1) "River Bed Farming” includes seasonal agriculture or farming on the River Bed of River Ganga or its tributaries

during low flows of water;

(u)"River Ganga™ means the entire length of six head-streams in the State of Uttarakhand namely, Rivers Alakananda,
Dhauli Ganga. Nandakini, Pinder, Mandakini and Bhagirathi starting from their originating glaciers up to their respective
confluences at Vishnu Prayag. Nand Prayag, Karn Prayag, Rudra Prayag, and Dev Prayag as also the main stem of the
river thereafter up to Ganga Sagar including Prayag Raj and includes all its tributaries;

(v} “rubbish” means ashes, broken brick, mortar, broken glass, dust or refuse of any kind and includes filth;

(w) “sand mining” means large scale removal of river sand from the dried channel belt, flood plain or a part of River

Ganga or its tributaries:

(x) "sewage effluent” means effluent from any sewerage system oOr sewage disposal works and includes sewage from

open drains;

(y) "sewerage scheme”’ means any scheme which a local authority may introduce for removal of sewage by flushing with

water through underground closed sewers;

(z) “Schedule” means Schedule appended to this Order;

(za) “specified District” means an area of every District abutting the River Ganga, being within a radius of fifteen
Kilometers of the Ganga River Bank or its tributaries in the States of Himachal Pradesh, Uttarakhand, Uttar Pradesh,

Madhya Pradesh, Chhattisgarh, Bihar, J harkhand, Haryana, Rajasthan, West Bengal and the National Capital Territory of
Delhi and such other States, having major tributaries of the River Ganga as referred to in this Order;

(zb) “State Ganga Committee” means the State Ganga Rejuvenation, Protection and Management Committee constituted
under this Order for each of the States mentioned in paragraph 2.

(zc) State Ganga River Conservation Authorily means an authority earlier constituted in each State under the Act as
follows, namely:-

(i) the_Bihar State Ganga River Conservation Authority constituted by the notification of the Government of India
in the Ministry of Environment and Forests number S.0287 (E), dated 8" February 2010;

ty constituted by the notification of the Government of

(ii) the Jharkhand State Ganga River Conservation Auth ri
wber S.02495(E), dated 30" September 2009;

India in the Ministry of Environment and Forests
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yuarakhand State Ganga River Conservation Authority constituted by the notification of the Government of

iy the i i ;
L India in the Ministry of Environment and Forests number §.0 L (1), dated 30" Seplember 2009,

(he Uttar Pradesh State Ganga River Conservation Authority constituted by the notification of the Government

o of India in the Ministry of Environment and Forests number §.02493 (1), dated 30" September 2009, and

(he West Bengal State Ganga River Conservation Authority constituted by the notification of the Government of

') - : . . "
o India in the Ministry of Environment and Forests number 8.02494 (E), dated 30" September 2009.

(2d) sqream’” includes 1I'iw:r. water course (whether Mowing or for (he time bemg dry), inland water (whether natural or
artificial ) and sub-terrain waters:

(ze) “Iributaries of River Ganga™ means those rivers or streams which flow into River Gangz? and indutllc-‘% _\’HTQ“a
River. Son River, Mahananda River. Kosi River, Gandak River, Ghaghara River aund Mahakali mel' and their trlbutdn;:.s
or such other rivers which National Council for Rejuvenation Protection and Management of River Ganga may, by
notification. specify for the purposes of this Order.

> The words and expressions used herein and not defined but defined in the Environment (Protection) Act, 1986 (29 of
1086) shall have the meanings respectively assigned to them in the Act.

Ganga. — (1) The following

4. Princi to be followed for rejuvenation, protection and management of River !
4. Principles to j W P g od AheelChnEn

principles shall be followed in taking measures for the rejuvenation, protection and manageme
namely:-

(i)  the River Ganga shall be managed as a single system;

(ii) the restoration and maintenance of the chemical, physical, and biological quality of the waters of River Ganga
shall be achieved in a time bound manner;

(iii) the River Ganga shall be managed in an ecologically sustainable manner;

(iv) the continuity of flow in the River Ganga shall be maintained without altering the natural seasonal variations;

(v) the longitudinal, lateral and vertical dimensions (connectivities) of River Ganga shall be incorporated into
river management processes and practices;

(vi) the integral relationship between the surface flow and sub-surface water (ground water) shall be restored and
maintained:

(vii) the lost natural vegetation in catchment area shall be regenerated and maintained;

(viii) the aquatic and riparian biodiversity in River Ganga Basin shall be regenerated and conserved;

(ix) the bank of River Ganga and its flood plain shall be construction free Zone to reduce pollution sources,
pressures and to maintain its natural ground water recharge functions;

(x) the public participation in rejuvenation, protection and management,revision and enforcement of any
regulation, standard, effluent limitation plan, or programme for rejuvenation, protection and management
shallbe encouraged and made an integral part of processes and practices of

River Ganga rejuvenation, protection and management.

(2)National Mission for Clean Ganga may, having regard to the needs of the people of the country, advances in
technology and socio economic cenditions of the people and to preserve the rich heritage of national composite culture,
specify additional principles in addition to the principles specified under sub-paragraph (1).

5.Ecological flow of water in River Ganga to be maintained. — (1) Every State Government, shall endeavor to ensure
that uninterrupted flows of water are maintained at all times in River Ganga as required under clause (iv) of paragraph
(4).

(2) Every State Government shall also endeavor lo maintain adequate flow of water in River Ganga in different seasons
to enable River Ganga to sustain its ecological integrity and to achieve the goal, all concerned authorities shall take
suitable actions in a time bound manner.

(3) For the purposes of this paragraph, the average flow of water shall be determined by such Hydrology Observation
Stations at such points of the River Ganga, as may be specified by the National Mission for Clean Ganga:

Prlovi‘ded that the average flow of water in River Ganga may, having regard to ecology, be determined by the National
Mission for Clean Ganga for different points of River Ganga.




rg\.-entioll. Cﬂl?(l‘0| E.md- :-lb“-‘.er!mm of environmental pollution in River Ganga and its tributaries.- (1) No person
'}'1:1]1 isehires d”c.d_]) or indirectly, any untreated or teated sewape o1 sewape shudge into the River Gangi or 1fs
?ribumrics orils banks:
pm"idm tha \.ﬂwm ! I?C;ﬂ ;_““hm'“,\' does not Ihi!\'l‘. on Ilhv date of commencement of this Order. sewerage scheme 0F
infrastructir® o w.“t“m"‘ storage, tansportation and disposal of sewage or sewage sludge or such infrasiructure 15 0ol
1 on the said date m an area abutting the River Ganga or its tributarics, every such local authority shall, within

functiomat Bt - : il : =
period: specified by National Mission for Clean Ganga from the date of commencement of this Order, develop such
 frastructure o1 make such infrastructure functional, as the case may be, for collection, storage, transportation and

disposal of sewage in the territorial area of the Tocal authority.
(1) No person shall discharge. directly or indirectly, any untreated or treated trade effluent and industrial waste, hio-

medical waste. or other hazardous substance into the River Ganga or its tributaries or on their banks:

provided further that where an industry or industrial arca management does nol have, on the date of commencement of
this Order, mdustrial effluent treatment scheme or infrastructure for collection, storage, transportation and disposal of
irade effluents industrial waste, bio-medical waste, or other hazardous substance, etc. or such infrastructure is not
{unctional on the said date in an area abutting the River Ganga or its tributaries, every such industry or industrial arca
management shall. within a period so specified by the National Mission for Clean Ganga from the date of
commencement of this Order, develop such infrastructure or make such infrastructure functional, as the case may be, for
collection, storage, transportation and disposal of trade effluent and industrial waste, bio-medical waste, of other
hazardous substance in the jurisdiction of the industry or industrial area management.

¢ commercial or industrial

(3) No person shall construct any structure, whether permanent or temporary for residential o t
flood plain area of River

or any other purposes in the River Ganga, Bank of River Ganga or its tributaries or active
Ganga or its ributaries:
traditional locations, temporary

Provided that in exceptional circumstances like natural calamities or religious events at
acting through the State Ganga

structures can be raised after prior permission of the National Mission for Clean Ganga
Committee and the District Ganga Committee:

Provided further that in case any such construction has been completed, before the commencement of this Order, in the
River Bank of River Ganga or its tributaries or active flood plain area of River Ganga or its tributaries, the National
Mission for Clean Ganga shall review such constructions so as to examine as to whether such constructions are causing
interruption in the continuous flow of water or pollution in River Ganga or its tributaries, and if that be so, it shall cause

for removing them.

(4) No person shall do any act or carry on any project or process or activity which, notwithstanding whether such act has
been mentioned in this Order or not, has the effect of causing pollution in the River Ganga.

(5) It shall be the duty of the National Mission for Clean Ganga, every Specified State Ganga Committee or specified
District Ganga Protection Committee, local authority and all other authorities and persons (o disseminate widely and
bring to public notice, using various means, information captured in reports and the aforesaid measures in the local
language in every village, town, city and other areas abutting River Ganga and its tributaries.

7. Emergency measures in case of pollution of River Ganga or its tributaries --- If any poisonous, noxious or
polluting matter is present or has entered into the River Ganga due to any accident or other unforeseen act or event, and it
is necessary or expedient to take immediate action, the National Mission for Clean Ganga shall take immediate action for
carrying out such operations or direct for carrying out such operations by the specified State Ganga Committee or
specified District Ganga Committee or local authority or any other authority or Board or Corporation, as it may consider
necessary for all or any of the following purposes, namely; -

(a)the manner of removing the matter from River Ganga and disposing it off in such a manner as it may specify, as also,
for carrying out such operations as is considered appropriate for mitigation or removal of any pollution caused by such
matter;

(b) issuing directions restraining or prohibiting any person concerned from discharging any poisonous, noxious or
polluting matter in the River Ganga;

(c) undertaking any additional work or functions as may be necessary to address such emergency.

8. Power to is;ue directions. - The National Mission for Clean Ganga shall, in the exercise of its powers and
performa_ncc or its functions under this Order, issue such directions in wriling as it may consider necessary for elbwtc:1;ct1t
of pnl_luuon and rejuvenation, protection and management of the River Ganga to the concerned authorit :}r local
authority or other authorities or Board or Corporation or person and they shall be bound to comply with such diiectiuns ‘

% Gan%a safety al..lﬂil.- E.v(_:ry Dislrictl Ganga Committee shall cause the Ganga safety audit to be carried out by such
anga Safety Auditors within such time frame and in accpydance with such protocols as may be specified by the

A b1 U9 SHIHR 27
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Muission for Clean Ganga for the area of the River G
- quch safety audit along with remedial action ¢
wission for Clean Ganga, which shall take

o anga abutting such district and forward the copy of the
; ‘.l LI,.!'I lhucgn 1o the concerned State Ganga Commuttee and the
appropriate action thereon. if required.

u_-rﬂl' 0
J\!l.”jmh'l[
” polluliﬂi{"’ River Ganga andl its I'I‘IF.llll'.Il.'IUS [‘u be monitored.- (1) The pollution i River Ganpa and its tributaries
shall be monitored by the 'Nalmndl MIS,M(]" h,“. Clean Ganga on its own or by directions ||Il't?1|,}’il varous State and
central Go\acl-nl'l'lﬁl'l! agencies Ilwy use of satellite imagery and ofhey rEme sensing “.(.h”nh',,“,\' as well as physical
stations. online monitoring and independent agencies at a periodicity to he specified by it '

2) wa‘ilhstlamdulg the prmflsmns_nl .\‘lhll'l-|\.'ll‘ilpl;1|!]l (1), the Central Government may assign the function of monitoring
of pollution 10 R:\-c_*r Ganga jmd s tributarics o any other agency or hody or direct, having regard 1o advances in
iechnology. o monitor _1_h-. .?mw.\:n‘d pnlllmmn m River Ganga and its tributaries by adopling any other technique or
method. as may be specified in the divection.

11. Constitution of National Council for Rejuvenation, Protection and Management of River Ganga. - With effect
from the date of commeneement of this Order, there shall be constituted an authority by the name to be called the
National Council for Rejuvenation, Protection and Management of River Ganga, (hereinafter in this Order called as the
National Ganga Couneil) for the purposes of the Act and to cxercise powers and discharge functions as specified in this
Order and the Act,

T . - - . = 3 3 |
12.Camposition of National Ganga Council.-The National Ganga Council shall consist of the following members, |

| namely:- |
| (a)Prime Minister -Chairperson ,ex-officio ;
I (b) Union Minister for Water Resources. -
' River Development and Ganga Rejuvenation - Vice-Chairperson, ex-officio
i_(c)Union Minister for Environment, Forests

and Climate Change - Member, ex-officio;
I (.d)Union Minister for Finance - Member, ex-officio;
. (e)Union Minister for Urban Development - Member, ex-officio;

(1) Union Minister for Power - Member, ex-gfficio;
| (g)Union Minister for Science and Technology - Member, ex-officio;

(h)Union Minister for Rural Development - Member, ex-officio;
.E]Union Minister for Drinking Water and Sanitation - Member, ex-officio;
| (J) Union Minister for Shipping - Member, ex-afficio;
'r (k) Union Minister of State for Tourism - Member, ex-officio;

(1) Vice Chairman, NITI Aayog - Member, ex-officio;
_(r_n)Chicf Minister, Bihar - Member, ex-officio;

(n) Chief Minister, Jharkhand - Member, ex-officio;

(o) Chief Minister, Uttarakhand - Member, ex-officio;
| (p) Chief Minister, Uttar Pradesh - Member, ex-officio;

(g) Chief Minister, West Bengal - Member, ex-officio;

(;j Secretary, Ministry of Water Resources,

River Development and Ganga Rejuvenation - Member, ex-officio;
(s)Director General, National Mission for
Clean Ganga — Member Secretary, ex-officio.

(2) The National Ganga Council may co-opt one or more Chief Ministers from the States not represented in the National
Ganga Council having major tributaries of River Ganga, which are likely to affect the water quality in the River Ganga,
as Member.

(3) The National Ganga Council may also co-opt one or more Union Ministers, if it considers necessary, as Member.

(4) The National Ganga Council may consull experts and expert organisations or institutions in the field of river
rejuvenation, river ecology and river management, hydrology, environmental engineering, social mobilisation and other
relevant fields.

(5) The Headquarter of the National Ganga Council shall be 4\New Delhi or at such other place as it may decide.
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) Th N.'ninn.'l] Ganga Council shall have ats Seeretariat i the National Mission for Clean Canen

7) The Central Government i the Ministry of Water Resomees, River Developiment and Ganga Repuvenation shall
{ « the nodal Muinistiy !

e e i
13 Di.\'mhllmn_nl ]\dllt.mai (..‘mlg.l flll\.t r Basin Authority — (1) On and from the date of consttuton of the National
Ganga Council 1 paragraph 11, the National Ganga River Basin Authority constituted by Notification of the Ministry ol

L VO A& a v . .
Walter Resources. River Development and Ganga Rejuvenation, numher §.0 2539 (15), dated the 20" September 2014

Jhall stand dissohved.

(21 All things done or ﬂ]‘l'lillttd 10 be done or actions taken or any money spent or authorised (o be spent by the National
Ganzat River B:ISII.llAl.llhi?l'il?' before such dissolution shall be decmed to have been done or taken under the
corresponding provisions of this Order.,

{4.Superintendence, direction and control of management of River Ganga to vest in National Ganga Council.-
The National Ganga Council shall, notwithstanding anything contained in this Order, be overall responsible for the
upermiendence. direction. development and control of River Ganga and the entire River Basin (including financial and
administrative matiers) for the protection, prevention, control and abatement of environmental pollution in River Ganga
and its rejuvenation to its natural and pristine condition and to ensure continuous adequate flow of water in the River
Ganga and for matters connected therewith.

15. Jurisdiction of National Ganga Council.- The jurisdiction of the National Ganga Council shall extend to the areas

mentioned in paragraph 2.

16. Meetings of National Ganga Council.- (1) National Ganga Council may regulate its own procedure for transacling

its business including its meetings.

(2) The Chairperson of the National Ganga Council shall preside over its meetings and in his absence, its Vice-

Chairperson shall, preside over the meetings of the National Ganga Council and conduct its business.

(3) The Vice-Chairperson shall have the power (0 take decisions necessary for the National Ganga Council to achieve its
objectives. in between the conduct of the two meetings of the Council subject to ratification in the next meeting.

(4) The National Ganga Council shall meet at least once every year or more as it may deem necessary.

17. Constitution of Empowered Task Force on River Ganga as authority.- (1) With effect from the date of
commencement of this Order, there shall be constituted an authority by the name to be called the Empowered Task Force
on River Ganga for the purposes of the Act and to exercise powers and discharge functions as specified in this Order

and the Act.
—

[ (2) The Empowered Task Force on River Ganga shall consist of the following members, namely:-

(a)Union Minister for Water Resources,

River Development and Ganga Rejuvenation - Chairperson, ex-officio’
(b) Union Minister of State for Water Resources,
}»Rivar Development and Ganga Rejuvenation - Vice-Chairperson, ex-officio;
(c)Secretary in the Ministry of Water Resources,
River Development and Ganga Rejuvenation - Member, ex-afficio
(d) Secretary in the Ministry of Finance
(Department of Expenditure) - Member, ex-officio;
(e) Chief Executive Officer, Niti Ayog - Member, ex-officio;
(f) Chief Secretary, State of Uttrakhand - Member, ex-officio;
'Tg} Chief Secretary, State of Uttar Pradesh - Member, ex-officio;
(h)Chief Secretary, Stale of Bihar - Member, ex-officio; = ]
(i) Chief Secretary, State of Jharkhand - Member, ex-officio; h
(j) Chief Secretary, State of West B_cnga} - Member, ex-officio;
(k) Director General , National Mission for Clean Ganga - Member-Secretary R

gz fThe Empowered Task Force on River Ganga may also co-opt one or more Secretary in the Union Ministries or the
ief Secretary of any other State concerned, if it considers necessary, as member

(4) The Empowered Tas : st J— :
necessary. p ask Force on River Ganga shall meet at least once every three months or more as it may deem
ﬁ /
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18, Functions and powers of Empowered Task Force on River Ganga, -

empowered Task Foree on River Gangs -
(1) The Empt ‘ Lver Ganga shall co ordinate and advise on matters relatimg tooreppeenation

p[-mcriml‘

2y In partic
= = .,.,11-. L Force o R ~ i
of the Empowered Las orce on River Ganga may include measures with respect to all or any of the fallowi

i rejuvenion. protection and management of River Ganga, namely:-

and management of River Ganga and s tibutanes

alar and without prejudice o the generaliy of the -
prey to the generality of the provisions of sub-patagraph (1), the functions and powers
1w matter

(1) cnsuring that the Mimstries, Departments and State Governments concerned have -

i an action plan with specific activities, milestones, and timelines for
achicvement of the objective of rejuvenation and protection of River Ganga:

(i a mechanism for monitoring implementation of its action plans;

(b1 co-ordination amongst the Ministries and Departments and Stale Governments concerned for implementation of its

2ction plans in a time bound manner;
ns as may be necessary (0

(¢} 1o monitor the implementation process, address bottlenecks, suggest and take such decisio
ensure speedy implementation;
(d) all projects under the ambit of Namami Gange including ongoing projects funded domestic

assistance:

ally and through external

ary for achievement of the

f such powers as may be considered necess
ned to it by the Central

(¢) discharge of such other functions or exercise 0
a or as may be assig

objective of rejuvenation, protection and management of River Gang
Government or specified by the National Ganga Council;

19. Approval for projects exceeding value of rupees one thousand crore.-

(1) The Empowered Task Force an River Ganga shall be responsible for the approval of every project exceeding a

value of rupees one thousand crore, as amended from time to time.

(2) The Empowered Task Force on River Ganga may constitute a sub-committee of officials amongst its members

for the purpose of sub-paragraph (1)
sition of Specified State Ganga Rejuvenation, Protection and Management
ffect from the date of commencement of this Order, these shall be constituted. in

each State as specified in paragraph 2. an authority to be called the State Ganga Rejuvenation, Protection and
Management Committee, which shall consist of a Chairperson and other members as specified in the Schedule to

exercise powers and discharge functions as specified in this Order and the Act.
21. Meetings of State Ganga Committee. — (1) Every State Ganga Committec may regulate its own procedure for

transacting its business including its meetings.

20. Constitution and Compo.
Committees as authorities.— With e

(2)Every State Ganga Committee shall convene its meetings al least once in every three months’ time.

preside over its meetings and in his absence, the said

(3) The Chairperson of the State Ganga Committee shall
over the meetings of the State Ganga Committee and

Committee shall elect its Vice-Chairperson who shall, preside
conducl its business.

direction and control over Committee.- The superintendence, direction and control of the
District Ganga Committees shall, notwithstanding anything contained in this Order, vest in the State Ganga Committee,
for the purposes of rejuvenation, protection, prevention, control and abatement ol environmental pollution in River
Ganga and its tributaries so as to rejuvenate the River Ganga to its natural and pristine condition and ensure continuous
and adequate flow of water in River Ganga and for protection and management of River Ganga in the States concerned.

23. Dgcisions of State Ganga Committee to be binding.- The decision taken at the meetings of the State Ganga
Committee shall, nmv_.filhstanding anything contained in this Order, be binding upon every District Ganga Commitiee
and_elvary local authority or other authority or Board or person referred to in such decision and they shall comply with the
decisions of the State Ganga Committee. )

24. Powers, duties and functions of State Ganga Committees.— (1) Every State Ganga Committee shall, subject to the

F}TOVIS']OHS of the Act and rules made or directions issued thereunder, have the power to take all such measures, including
0 o 1 3 n z R arlip i 1 8 1 1 N
se in paragraphs 6, 7 and 8, as it deems necessary or expedient for effective abatement of pollution and conservation

22, Superintendence,
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oy The State Gangdt Commuttee shall implement various programmes : Sk : .
- = . J Eli es and projects of the National Ganga Council and
;\' sional Misston for Clean Ganga, pre) National Ganga Coun

31 |1;uncni.n and without prejudice to the generality of the provisions of sub-paragraphs (1) and (2). such measures

may mclude all or any of the following matters, namely:-

() conrdination and implementation of the conservation activities relating to River Ganga including augmentation of

infrastructure. catchment area treatment, protection of flood plains, creating public awareness and such other

seweriage
n in the

measures at the Stulu- lt:'\'t_“l and regulation of activities aimed a the prevention, control and abatement of pollutio
River Ganga to maintain its water quality. and to take such other measures relevant to river ccology and management in
{he State concerned:

(b) implementation of the river basin management plan in the concerned State:

(¢) maintenance of minimum ecological flows in the River Ganga in the concerned State and actions thereon:

(d) entry and inspection under section 10 and power to take sample under section 11 of the Act for the purpose of
¢exercising and performing its functions under this Order.

(4) The State Ganga Committee shall undertake all the emergency measures mentioned in paragraph 7.

(5) The State Ganga Committee shall have the powers to issue directions under section 5 of the Act.

mmittee shall be without prejudice to any of the powers conferred

(6) The powers and functions of the State Ganga Co
Act, being not inconsistent with the provisions of the Act.

upon the State Government under any Central or State
rict Ganga Committees.- Every State Ganga Committee
ts of all their District Ganga Protection Committees and
nal Mission for Clean Ganga.

25. Monitoring execution of plans and programmes of Dist.
shall monitor the execution of plans, programmes, and projec
those of other authorities and submit progress in respect thereof to the Natio
District Ganga Committees and taking remedial measures in
dated report of all District Ganga Protection
for every quarter indicating therein

26. Preparation of consolidated reports of all
respect thereof.- (1) Every State Ganga Committee shall prepare a consoli
Committees. local authorities or other authorities or Board or Corporalion or person
f each specified District abutting River Ganga and its tributaries, ----

in respect o
ng executed and measures taken by them and any other activity relating to the health of

(a) the status of the plans bei
River Ganga and its tributaries;

(b) the quality of water in River Ganga and its tributaries in each specified District and remedial action in respect thereof:

ption of flow in the River Ganga in each specified District and reasons therefor;

(c) any interru
Committee or local authorities or other

(d) remedial measures taken on the complaints made to the District Ganga

authorities;

(e) adverse report as reported by Ganga safety auditors in each specified District;

y other information relevant to the health of River Ganga and it
n sub-paragraph (1) shall be submitted within one month at the end of each year to the State
1 Mission for Clean Ganga along with remedial action thereof.

27. Conducting of Ganga safety audit and submission of such audit reports by State Ganga Committees.- (1) It
shall be the duty of the State Ganga Committees to conduct or causes to be conducted, through the District Ganga
Committees, the Ganga safety audit and submit report of the Ganga safety audit to the National Mission for Clean Ganga
along with the remedial action taken thereon and also make available the same in public domain and exhibit the same at

its websile.

(f) an s tributaries.

(2) The report referred to i
Ganga Committee and Nationa

ch particulars and be done at such intervals (save as otherwise provided in this
Order) and in such manner as may be specified, by notification, by the National Mission for Clean Ganga.

Committee to be nodal agency.- The State Ganga Committee shall be the State-wide nodal agency in
and for effective abatement of pollution and rejuvenation,

(2) The Ganga safety audit shall include su

28. State Ganga
the State for the implementation of the provisions of this Order

protection and management of the River Ganga and its tributaries.

29. State Ganga Committees to be bound by direction of National Ganga Council and National Mission for Clean
Ganga.- Every State Ganga Committee, without prejudice (o the foregoing provisions of this Order, shall, in exercise of
its powers or the performance of its functions under this Order, be bound by the decisions or such directions (including
those relating to technical and administrative matters) as ¢ National Ganga Council and the National Mission for Clean

)
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. ejve in writing 10 it from time to time for
Ty . o e for abatement o i Cjive
Jl::ocmcm i the River Ganga, { pollution and rejuvenation, protection and
Al =

. State Ganga River Conservati ii
Iutlm'l_ﬂf ll'll.“l. 'lﬂﬁﬂ1 Rl‘\ll Conservation Anthorities and State Excentive Commitfees.- (1) With effect
ate of cons ol the State Ganga € I :
? & of constilution the State Ganga Commitiees. the respective State Ganga River Conservation Authorities

~etive State Excentive © o s - .
pective ive Contmittees constituted hefore the commencement of this Order shall stand dissolved

(. Disso
from the d
and the €5
(Al things done or omitted (o be done or actions taken or any money spent or authorised to he spent by the authorities
and commutiees llngltc_t' sub-paragraph (1) before such dissolution shall be deemed to ||‘-m.- been d,[m ”ry,,.lkcn under the
corresponding provisions of this Order., )

31, Constitution of National Mission for Clean Ganga as an authority.-(1) With effect from the date of
commencement of this Order, the National Mission for Clean Ganga, a society rcéislcrml under the Socictics Registration
Act, 1860 (21 of 1860).  shall be an authority constituted under the Act. by the same name for (he purposes of the Act
and 1o exercise powers and discharge functions as specified under this Order and the Acl and the rules made or directions
jssued thereunder.

(2 The composition of the National Mission for Clean Ganga shall be as specified in paragraph 35.

13, Area of operation of National Mission for Clean Ganga.- The area ol operation of the National Mission for Clean

17
Ganga shall be the areas mentioned in paragraph 2.

33. National Mission for Clean Ganga to be nodal agency.- The National Mission for Clean Ganga shall be the nodal
agency for the nationwide implementation of the provisions of this Order and for effective abatement of pollution and
rejuvenation. protection and management of the River Ganga and its tributaries.

The National Mission for Clean Ganga

34. National Mission for Clean Ganga to be an empowered organization.-
appraisal and approval powers and

shall be an empowered organisation with two tier management having administrative,
duties. functions and powers as specified in this Order.
Clean Ganga.- The National Mission for Clean Ganga shall have a two-tier

35. Composition of National Mission for
f the Governing Council and the Executive Committee.

management structure and it shall comprise 0

(1)  The Governing Council shall consist of the following members, namely:-

I [ —
s . T Chairman, ex-officio
(a) Director General of National Mission for Clean Ganga

e ———— —

(b) | Joint Secretary, Ministry of Water Resources, River Development and Ganga Member, ex-officio

| Rejuvenation
IR e e
r_

(c)
' (d) | Joint Secretary, Ministry of Environment, Forests and Climate Change

|
r_.—_________._—-—-—'—'—
Mcmber, BI‘G”IC]:O

- —

Joint Secretary, Ministry of Urban Development Member, ex-officio

Member, ex-officio

‘ (e) | Joint Secretary, Department of Expenditure
;_.—-——I—_______.—-—"_"___ —_— kil |
| (f) epresentative of NITI Aayog (not below J oint Secretary) Member, ex-officio

(g) | Chairman, Central Pollution Control Board Member, ex-officio

S

(h) | Principal Secretary, U

rban Development, Government of Bihar Member, ex-officio

(i) | Principal Secretary, Urban Development, Government of Jharkhand Member, ex-officio

(j) | Principal Secretary, Urban Development, Government of Uttar Pradesh Member, ex-officio

(k) | Principal Secretary, Peyjal, Government of Uttarakhand

Member, ex-officio

(1) | Principal Secretary, Urban Development, Government of West Bengal Member, ex-officio

(m) | Exccutive Director(Deputy Director General), National Mission for Clean Ganga Member, ex-officio

(n) Executive Director (Technical),National Mission for Clean Ganga Member, ex-afficio
: A ——

14
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|I [xccutive Divector (Fimance ). National Mission Tor Clean € g ‘ Member r-r-nf;'r-.r o
() | Executive Director (Projects), National Mission for Clean Ganea Member. ex-afficia
! xecutive Director Administration), National Mission Tor Clean Ganga ! Memher- Secrelary.

)

(yy The Exceutive Committee constituted out of the Governing Council, shall - consist of the following members.
namely:-

(4} Director General, National Mission for Clean Ganga — Chairperson, ex-officin;

by Joint Seeretary. Department of Expenditure — Member, ex-officio:

(¢} Representative of NITI Aayog (not below Joint Sceretary) — Member, ex-officio:

(d) Principal Secretary of the State concerned — Member, ex-officio;
(¢) Exccutive Director (Deputy Director General)

National Mission for Clean Ganga — Member, ex-officio;
(f) Executive Director (Finance)

National Mission for Clean Ganga — Member, ex-officio;
(g) Executive Director (Technical)

National Mission for Clean Ganga — Member, ex-officio;
(h) Executive Director (Projects)

National Mission for Clean Ganga — Member, ex-officio;
(i) Executive Director (Administration)

National Mission for Clean Ganga — Member, ex-officio;

(3) The Director General, National Mission for Clean Ganga may, if he considers necessary, may associate with the

Executive Committee, any other member from the Governing Council.

4) The Governing Council may constitute a sub-committee from out of its members and also by associating some

technical experts for appraisal of the projects.

(5) The representative of the State concerned shall also be one of the members of sub-committee.

(6) Half of the members of the Governing Council shall form the quorum.

36. (1) All approvals up to one thousand crores rupees shall be granted by the Exccutive Commiltee and it shall

report to the Governing Council at least once in three months.

(2) The Sub-Committee of the Governing Council shall appraise the project only after completion of Third Party
Appraisal of the project by technical experts or consortium of recognized institutes or Indian Institutes of Technology, as
the case may be.

(3) The Third Party Appraisal shall be for all projects irrespective of their value.

37. Appointment of Director General and Executive Directors of National Mission for Clean Ganga.-

(1) Director General, National Mission for Clean Ganga shall be appointed by the Central Government who shall be
equivalent to the rank of Additional Secretary or Secretary to the Government of India and his terms and
conditions of services shall be determined by Central Government.

(2) The Executive Director (Finance) shall be appointed on deputation from any of the organised accounts services
in the Central Government in the rank equivalent to Joint Secretary to Government of India in accordance with
the recruitment rules of the said services.

(3) National Mission for Clean Ganga shall have at least one position for each of the Executive Directors in the rank
of Joint Secretary to Government of India,

(4) One of the Executive Directors shull be designated as Deputy Director General of the Nutional Mission for
Clean Ganga and he shall be appointed by the Central Government.

(5) None of the nominated members of the Executive Committee shall be below the rank of Joint Secretary in
Government of India.

38, Duty of National Mission for Clean Ganga.- It shall be the duty of the National Mission for Clean Ganga to -

4

(i) follow the principles laid down in paragraph 4
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with the decisions and directions of the National Ganga Council and implement the Ganga Basin

!y .
E ¢ Planapproved by it

gangcment
| coondimaie all activities forrejuvenation and protection of River Ganga in a time bound manner as direcied by the
N fional Ganga Council;

Jo all other acts or abstain from doing certain act which may bhe necessary for rejuvenation and protection of River

Ganga and 1ty tributaries.

(!

39. Functions of National Mission for Clean Ganga.- (1) Without prejudice to the provisions of this Order, the
N, tional Mission for Clean Ganga shall identify or cause to be identified -

(4) the specific threats to the River Ganga in areas in each village and town of such specified District abuuing River
Ganga and its tributaries, including sewerage and industrial waste, cremation and burial of corpses and disposal
of animal carcasses, and threats from commercial, recreational and religious activities;

(b) the type of measures required to address such threat in each village and town of all districts abutting River
Ganga and its tributaries:

(c) the specific areas where such remedial actions are required to be taken for rejuvenation and protection of River
Ganga and its tributaries.

(d) the measures which may be necessary for reuse of treated water and enter in Lo Memorandum of Understanding
in this regard with the Ministries of the Central Government like Railways, Power, Petroleum and Ngtural Gas
etc.. State Governments, autonomous bodies at the Central and State level, recognized Institutes and
organizations which the National Mission for Clean Ganga may deem fit.

(2) The National Mission for Clean Ganga shall make or cause to make the River Ganga Basin Management I?Ian along
with cost. timelines and allocation of responsibilities, among other things, for rejuvenation and protection of River Ganga
and its tributaries in each village and town of specified District abutting River Ganga and its tributaries and execute
projects there for.

(3) The National Mission for Clean Ganga shall -----

(a) cause to be determined the magnitude of ecological flows in the River Ganga and its tributaries requirgd to be
maintained at different points in different areas at all times with the aim of ensuring water quality and
environmentally sustainable rejuvenation, protection and management of River Ganga and its tributaries and
notifying the same and take or direct all such measures necessary to maintain adequate ecological flows;

(b) cause to be identified places where the environmental flow of water of River Ganga has been modified and take
measures for correction thereof to maintain the continuous flow of water for rejuvenation, protection and
management of River Ganga and its tributaries;

(c) identify places of discontinuity of water in River Ganga and its tributaries due to engineered diversion of waler
or storage of waler or by any other means and execule plans in respect thereol or take remedial action therefor;

(d) devise a system to be put in place for continuous monitoring of flow of water and pollution levels in River
Ganga and its tributaries;

(e) take all such measures which may be necessary to give effect to the decisions of the National Ganga Council so
as 1o maintain adequate ecological flows in the River Ganga and tributaries;

(f) render assistance or cause them to be rendered by any agency for preparation of detailed project reports or
execution of projects for abatement of pollution and rejuvenation, protection and management of the River
Ganga and its tributaries to the State Governments, the State Ganga Committees, District Ganga Committees or
local authorities or any person or body, any authority, Board or Corporation;

(g) set up or facilitate setting up or designate and direct one or more existing centers lo research, develop and

disseminate knowledge base and analytical tools on abatement of pollution and rejuvenation, protection and
management of River Ganga and its tributaries;

(h) La}<e any other measures which may be necessary [or continuous flow of water and abalement of pollution in
River Ganga and its tributaries

(4)The National Mission for Clean Ganga shall take all such other emergency measures as outlined in paragraph 7.

40. Establishment of River Gan

o ga Monitoring Centres at suitable locations along River Ganga and its

s '1‘hx=El Iﬂaliona] Missiqn _for Clean Ganga may identify the places in the River Ganga Basin and establish at
P or designate any existing laboratory or station(r institute as Centres to be called the “River Ganga
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o Centre” for monitoring ar o1 things i

pnrf"”“fli; e ey ;(:1Tpgsl other things. continuous flow of water and pollution levels as required under
i s cedately i 1 g

" Onder a port immediately to the Nutional Mission for Clean Ganga for taking remedial action

—_n . .
JI-”[:'\“::"]‘:":I‘; \I\:?;Thllall’o?:IT'ZTPI:)g:‘iziﬁtl;:;1;d(;iltfa'- (1) The National Mission for Clean Ganga being the national
agency CES 4L oL ers ilitate the : :

(o the National G.anga Council or Central Government for issuing directions or issue dircclignq nscffllbbmi State Ganga
(Commitiees OF District Qangn Commitiees or local authority or z;ny other authorli;y or an cr;m- in;lilulion cunsorliucm
or agency. as it may decu_]e. for the rejuvenation, protection and management of River Ginri’a and‘ have the p‘owgr 1o take
all such measures and discharge such functions as it may deem necessary or expedien? for prevention, control and
abatement of Cn\-'lr.ohnmcnla] pollution in River Ganga and its tributaries so as to rejuvenate the River Ganga to its natural
and pristinc com!nmn and ensure continuous and adequate flow of water in River Ganga and for protection and
management of River Ganga and for matters connected therewith.

and save as otherwise

(2) In particular and without prejudice to the generality of the provisions of sub-paragraph (1),
f River

provided in llhis Order, such directions may include all or any of the following matters in the management 0
Ganga. namely:- -

(a) fulfillment of the functions mentioned in paragraph 55 in accordance with the principles in paragraph 4;

(b) formulate, with the approval of the Central Government, the National policy for effective abatement of pollution and

rejuvenation, protection and management of River Ganga;
Central Government, with any country or foreign

(¢) enter into memorandum of understanding, with the approval of the
Plan for rejuvenation, protection, prevention,

agency for effective implementation of the River Ganga Basin Management
control and abatement of pollution in the River Ganga and its tributaries;

(d) approve, with or without modifications, the River Ganga Basin Management Plan and direct amendments, if any, to

be made therein;

(¢) supervise and review the progress reports, and issue directions 1o the State Ganga Commitlees, District Ganga
Commiltees or local authorities and other authoritics in the implementation of the River Ganga Basin Management Plan
and any other matter connected with affairs of the River Ganga and its tributaries;

of programmes for abatement of pollution in the River Ganga including
t infrastructure, catchment area treatment, protection of flood plains,
nd such other measures for

() approve the planning, financing and execution
augmentation of sewerage and effluent (reatmen
creating public awareness, conservation of aqualic and riparian life and biodiversity a

promoting environmentally sustainable river rejuvenation;

ring and review of the implementation of various programmes or activities taken up for

(g) coordination, monito
d protection and management in the River Ganga and its tributaries;

prevention, control and abatement of pollution an

() direct any person or authority to take measures for restoration of river ecology and management in the River Ganga

Basin States;

(i) recommend to the Central Government, for
companies Act, 2013(18 of 2013) or Societies Registr
1882 (2 of 1882)), as may be considered appropriate, |
¢ the better co-ordination of policy and action to ensure ef] fective
uvenation and protection and management in the River Ganga and its

creation of special purpose vehicles (whether as a company under the
ation Act, 1860 (21 of 1860) or a Trust under the Indian Trust Act,
‘or implementation of  this Order and for the purposes of the Act;

(j) take such measures as may be necessary fo
prevention, control and abatement of pollution, rej

tributaries;
(k) issue such directions to any person or authority, as it may consider necessary, for proper or prompt execution of the
projects or cancel such projects or stop release of funds or direct refund of amount already released and assign the same

to any other person or authority or Board or Corporation for prompt execution thereof;

(1) direct any person or authority to maintain such books of account or other documents, without prejudice to any law for
the time being in force, as may be specified by the National Mission for Clean Ganga;

(m) take such other measures which may be necessary for achievement of prevention, control and abatement of pollution
rejuvenation and protection and management in the River Ganga and its tributaries;

(3)The National Mission for Clean Ganga shall have the power to issue directions mentioned under section 5 of the Act.

(4)The National Mission for Clean Ganga may evolve an appyopriate mechanism for implementation of its decisions and

the decisions of the National Ganga Council.
W
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ior approval in certain matters.- Lvery per ;
rl lI]J"JEriliCs g 'm[i "?I..‘\. Every person. the State Ganga Committees, District Ganga Protection
ating 1o R" l(u1||m < shall obtain prior approval of the National Mission for t"il. in Ganga
dlils ver Granga g AN AreH ¢ : ; ! N angad,
o Ganga and any arca ahutting River Ganga or its tnbutaries. il required 10

. il ar
, onE gl au
> |?1l”L'“' lof . rel
(o _’”‘m-mg maltlers, Ic
¢ £

decisions of the National Ganga Council. namely:

I’
i ! !
rup]rrm‘m the
i I
incere version and storage ke f e s SRFPAR .
:‘1”]““‘] divel 1] rage of water m River Ganga without affecting the (low of water downstream of the

.J""”

Rn'n‘-"

Lpstruction ol bridg | | N
anns atits River Bank or its flood

cs and associated roads and cmby . .
() ¢ ociated roads and embankments over the River Ganga or
plain arcds

o construction of Ghats or extension of any existing Ghat;

ol ;-mmruciion of jetties:
(¢! construction of permanent hydraulic structures for storage or diversion or control of waters or channelisation of River
Ganga or its tributaries;
I defarestation of hill slopes and notified forest and other cco-sensitive areas;
¢) any other activity which contravenes the principles laid out in paragraph 4 which the National Mission for Clean

Ganga may specify.
nga for

onal Mission for Clean Ga
and establishment expenditure:

e budgetary allocation shall be utilised by the Nati
ded for the specific purpose for

ions, objects and purposes
borrowings shall be expen

43. Financial framework.- (1) Tt
meeting expenses in connection with the discharge of its funct

Provided that the money received by way of grants, loans and

which such grants. loans and borrowings have been received.
(2) The National Mission for Clean Ganga shall maintain proper accounts and other relevant records and prepare an

annual expenditure statement.
eral of

be done by the Comptroller and Auditor-Gen
rnish annual audit certificate.

| of Central Vigilance Commis

for Clean Ganga accounts shall
audit, the audit agency shall fu

ga shall be subject to the contro
matters.

(3)The audit of National Mission
India and after completion of annual

for Clean Gan
look after vigilance related

sion and

(4)The affairs of National Mission

there shall be a Vigilance Officer to
nual expenditure statement Wit
being laid before each Hous

sion for Clean Ganga shall h
s may be necessary for advisi

d annually to the Empowered Task Force,

(5) The an h the audit report shall be forwarde
and the Central Government for e of Parliament.
experts.- The National Mis

consultants and legal firms a

for which it

ave proper legal set up
d providing

44. Engagement of legal
ng it on legal matters an

may engage legal experts,
support for discharging its duties.

45. Scrutiny of reports.- All the reports relating t
District Ganga Committees, local authority, Board, Corporalion or

Mission for Clean Ganga and placed by it along with its views on t
Natjonal Ganga Council for soliciting its guidance thereon, if required.

46. Consolidated report of Gang

consolidated report of the Ganga sa
action taken thereon and also make available the same in pu

al Mission for Clean Ganga to call for information,
| Mission for Clean Ganga considers it expedient so to do under sect

ed from the State Ganga Committees,
shall be scrutinised by the National
ned in such report before the

o its activities and reports receiv
any person
he matters mentio

a Safety audit.- The National Mission for Clean Ganga shall prepare and submit a
fety audits of River Ganga to the National Ganga Council along with the remedial
blic domain and exhibit the same at its website.

conduct inspection, publish reports, etc.-

47. Powers of Nation
ion 5 of the Act, it may, by

(1) Where the Nationa

order in writing.-
Ganga Committecs, District Ganga Protection Committees, local authority, other authority, Board

who has been allotied any project for execution or connected with such project or utilisation of
lic for dissemination such information or explanation relating to such
otted as the National Mission for Clean Ganga may

(a) call upon any State
Corporation or person
funds, at any time, to furnish in writing or make pub
project allotted for execution or executed or utilisation of fund all
require; or

(b)appoint one or more persons or any authority to m
executed or utilisation of fi und allotted; or

ake an inquiry in relation to project allotted for execution or

ployees of the Central Government or State Government or

r employees or the officers or em
Ganga Committees, District Ganga

(c) direct any of its officers 0
{ the books of account or other dofyments of the State

any other authority (0 inspec
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] . Jocal authority, other authority, Board, Corporati

b ttees: 1050 ¢ : . Board. Corporation or person relate ey )

.r?ll:l - Wilisation of funds: or person related to any project allotted tor execution or
* L

i
. any person, officer, State Gover i i . ;
¢ any P jovernment or authority 1o fumish (o it any reports., returns, statistics, accounts and

equir
(i redts 2 : ;
aher nformation and such person, officer. State Government or ather authority shall be bound 1o do so
The National Mission for Clean Ganga shall develop and constantly refine
projects, and which can be adopted by the

18 Financing and implementation model.—
abatement of

\cial models that would improve the performance and sustainability of
Ganga Committees, District Ganga Committees, local authority, other authority or person for

on and rejuvenation. protection and management of the River Ganga

finar
Siate
P.s“LHi

all, on the hasis of the reports

ces. local authorities, other

19, Preparation of consolidated reports.- (1) The National Mission for Clean Ganga sh
f each

and mh_cr information forwarded by the State Ganga Committees, District Ganga Commiltt
authoriics. _B()‘ard. Corporation or person, preparc consolidated report every year indicating therein in respect 0
specified District abutting River Ganga and its tributaries.-
hem and any other activity relating to the health of

(a) the status of the plans being executed and measures taken by tf
River Ganga and its tributaries;

of water in River Ganga and its tributaries and remedial action in respect thereof;

(b) the quality

(¢) any interruption of water in the River Ganga and reasons therefor;

(d) condition of River Bed and flood plains and habitat in the specifie
n the complaints received from public by the

d District;
(¢) remedial measures taken o District Ganga Committee or local

authorities:

(f) threats remaining to be addressed by then with remedial action proposed therefor;

(g) report if any as reported by Ganga safety auditors;

nt about the health of River Ganga and its tributaries.

bmit a consolidated report referred to in sub-p
| action thereof.

(h) all other information releva
aragraph (1) after review

Clean Ganga shall su
sk Force along with remedia
n three months of the end of every year,

50. Annual report.- (1) The National Mission for Clean Ganga shall, withi
prepare an annual report of all work undertaken by it and by the Empowered Task Force on River Ganga, the State
Ganga Committees, District Ganga Committees, concerned local authorities, other authorities, Board, Corporation or
persons during the immediately preceding year.

te parts in its annual report referred to in sub-

(2) The National Mission for Clean Ganga shall include under separa
paragraph (1), all works undertaken by it and the Empowered Task Force on River Ganga, the State Governments, the
ities, Board, Corporation

State Ganga Committees, District Ganga Commiltecs, concerned local authorities, other authori
or person, and forward the said annual report 10 the National Ganga Council and the Central Government and also make

available in public domain and exhibit at its website.

The National Mission for
ngst its members and such experts in the field of rivers or wa

(2) The National Mission for
thereof to the Empowered Ta

Clean Ganga may, constitute oné or more River Ganga

51. Constitution of Committees.-
ter as it may consider

Management Committees from amo,
appropriate for the efficient discharge of its functions under this Order.
menting decisions of the National Ganga Council or the

n case any difficulty arises in imple
for Clean Ganga to solicit the guidance of the National

hall be duty of the National Mission

e action accordingly.

53. Constitution of l_)istricl Ganga Protection Committees.- (1) The Central Government shall immediately after the

commencement of this Order, in consultation with concerned State Ganga Committee, by notification constitute, in every
s mentioned in paragraph 2, the “District Ganga

specified District abutting River Ganga and its tributaries in the State
Committees” for the prevention, control and abatement of environmental pollution in the River Ganga
ga.

52. Soliciting guidance.- I
provisions of this Order, it s
Ganga Council and take appropriat

(2) Every District Ganga Committee in each specified District shall consist of the following members, namely:-

(a) the District Collector in the specified District; - Chairperson, ex-oflicio;

alities and Gram Panchayats of the specified District

(b) not more than two nominated representatives from Municip
- Members;

nominated by the State Government.
-
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yesentative each of the M s . ' =
JOPIENe ¢ Public Works. Irrigation, Public Health Engincering, and Rural Drinking Waler

y M

Hk_l.._"nm‘ﬂ !
o e mstrict € ollector
5 - Member, ex-officio;

L enyironmentalists associ ith River Gane: ; P
) o e ot (s associated with River Ganga protection activities and one representative of local industry

' <, and State Pollution Control Board workine i s ,
1 ol Board working in the specified District abutting River Ganga to be pominated |

I',N-U.nmn i the specified District to be nominated by the District Collector - Members.:
o) one Divisional Forest Officer of the specified District - Member, ex-officio
.11 one District official to be nominated by the District Collector. - Member; |

(7) The District Collector shall be the Chairperson of the District Ganga Commiltee and the Divisional Forest Officer

<hall be the Convener of the District Ganga Committee.

(3) The District Ganga Committees shall meet at such times and at such places as the Chairperson of that Committce may

decide and exercise such powers and functions as may be conferred under this Order:
Provided that at least one meeting of the District Ganga Committee shall be held every three months.
n writing thereof to the Central Government or 10

(4) A non ex-officio member may resign his office by giving notice i
be a member on his resignation being accepted by

the District Collector concerned, as the case may be, and shall ceasc 10
the Government or the District Collector concerned, as the case may be.

direction and control of District Ganga Committee.- The superintendence, direction and
e District Ganga Commitiee (including financial and administrative matters) shall,
in this Order, vest in the National Mission for Clean Ganga which may be exercised
f its officer or any other authority specified by it.

54. Superintendence,
control of the management of th
notwithstanding anything contained
by it either directly or through the State Ganga Committee or any 0
District Ganga Committees.- (1) Every District Ganga Committee shall discharge
for rejuvenation, proteclion, restoration and rehabilitation of River Ganga and its
s 1aid out in paragraph 6 and 7 as per the principles specified in paragraph 4.

55. Functions and powers of
functions and exercise POWCTS
wributaries in each specified District &
(2) In particular, and without prejudice to the generality of the provisions of sub-paragraph (1) for rejuvenation and
tion or rehabilitation of degraded areas abutting River Ganga and its tributaries and subject (0 other
istrict Ganga Committee shall have the following powers and

d rules made thereunder, every Di

protection and restora
butting in the area in specified District, namely:-

provisions of this Order an _ ‘
functions in relation to River Ganga and its tributaries a

the area of specified District abutting the River Ganga for protection of

ties which may be threats in
action and take remedial action in respect

(a) identifying activi .
River Ganga and its (ributaries or its River bed and making a plan for remedial
thereof;

tion at its own end for protection of River Ganga and its tributaries or its River bed abutting in the

(b) taking remedial ac
ment of the provisions of this Order)

specified District (excluding enforce
(c) in the event of its inability to take remedial action, reporting (electronically as well as by sending written
communication in hard copy) to the National Mission for Clean Ganga and concerned State Government, the State Ganga
Committee, as the case may be, for issue of direction for protection of River Gunga and to formulate appropriate
management or remedial actions.

(d) taking suitable administrative and other measures, [0 give effect to the provisions of this Order so as to prevent the
environmental pollution in the River Ganga and its tributaries, not being inconsistent with the provisions of this Order, or

any law for the time being in force.

the District Ganga Commitee is of the opinion that any contravention has been made of any other law for the

(3) In case,
er, it shall take appropriate action in accordance with the law for

time being in force or in respect of provisions of this Ord
the time being in force.

(4) The District Ganga Committee shall take all such emergency measures as specified in paragraph 7
56. Designation of Nodal Officer.- (1) Every District Gang: i he i -
purposes of this Order - Y anga Committee shall nominate as Nodal Officer for the

(a) the Sarpanch of Gram Sabha of every village in the areas abf\tting the River Ganga and its tributaries;




* i

1

¢ an area, ot bemg village abutung the River G
ol - i, Commmies o Ch.:':: ‘llu Rl\*.u Ganga, the Chairperson of Mumcipality Plannine Committe
£ auperson of any Tocal authonity, as the ('I'|'||||n-rqnn'n|' |I| IJ-1 -:”(H" I
4 ‘ e 151rn pana

I\.I|-.l
:""‘f‘ﬂ]ﬂl
i
.i'unlilf"
Nodal Officer nominated under sub-paraer:
BIAL \h o ke rcrm:‘di-ll e 1 .\}Il'll ]Mhl}._‘.hllpll { I_) shall take measures to prevent the pollution of River Ganga
Jis 1 uLaries i ion tor protection of River Ganga and it Tiitiie _ &t
[lame OF other arcd, dy the case may be, of whicl ; gaand its (ributaries or their River hed ahutting 1n
ess o tieh he is the Nodal Officer and in case of his failure to do so he shall

; }
.|!n.-] . . .

Liolation of this Order T S
port ey wl is Order 1o the Chairperson of the District Ganga Commitice [or remedial action

fep receipt of the repor G i s
s B port under sub-paragraph (2), the Chairperson of the District Ganga Committee shall take

ol
" T ac — : s § !
emedial action for protection of River Ganga or its River bed abutting the specified District

cction of River Ganga and

< preparation of plans.- (1) Every District Ganga Committee shall prepare its plan for prot
ational Mission for Clean

is "”1‘“_1-“'{"5 and their River bed abutting the specified District and submit the same to the N
, for its approval.

Gangd
(2) The plan under sub-paragraph (1) shall include the activities to be undertaken by the District Ganga Commiice for

orection. control and abatement of environmental pollution in River Ganga and its ributaries and their River Bed area

|
shutting the specified District which may be recommended by the State Government, State Ganga Committees, the
rd and the expenditure involved for such plan and time

National Mission for Clean Ganga, any other authority or Boa
within which such activities shall be completed.

get and maintenance of accounts.- Every District Ganga Commitiee shall prepare its budget

for every financial year indicating therein the funds required and purposes for which such funds shall be spent and the
time limit within which the activity mentioned in the budget shall be completed and submit to concerned State Ganga
Committee under intimation to National Mission for Clean Ganga and such Committee shall ensure proper maintenance

of accounts as directed by National Mission for Clean Ganga, for audit by the Comptroller and Auditor-General of India
or any other agency appointed by the Comptroller and Auditor-General of India and such accounts shall be subject 10
inspection by National Ganga Council, National Mission for Clean Ganga, State Ganga Committee Of any of their
appointed entities.

38, Preparation of bud

monthly and annual reports to the

orts.- (1) Every District Ganga Committee shall, submit
as directed by National Mission

59. Monthly and annual rep
¢ Clean Ganga and State Ganga Committee

National Ganga Council, National Mission fo
for Clean Ganga within specified timelines.

(2) In addition to {he annual report referred to in sub-paragraph (1), the Di
National Mission for Clean Ganga at such time and in such form and manne
statements and other particulars in regard to any proposed or existing programme for the River

abutting area in the specified District.

strict Ganga Commitiec shall furnish to the
r it may direct 10 furnish such other returns,
Ganga Basin Plan for the

Clean Ganga shall consolidate and prepare the budget requirement

The National Mission for
pment and Ganga Rejuvenation.

60. Budget allocation.-
of Water Resources, River Develo

and submit the same {0 the Ministry
1 Government.- Notwithstanding anything contained in this Order, it shall be lawful for the
Central Government (0 issue directions in writing to the Ministries o Departments of the Government of India, or the
State Government 0F the State Ganga Committees, the National Mission for Clean Ganga or District Ganga Committecs,

or local authority ©f other authority or statutory bodies or any of its officers or employees, as the case may be, 10
facilitate or assist in the rejuvenation, protection and management of River Ganga and its wributaries in such manner as it
may direct, and such Ministry of Departmen

t or Authority or Mission or Bourd, Committee or Government or statutory
body, officer of employee shall be bound to comply with such direetions.

61. Direction by Centra

r section 19 of the Act~ All the authorities constituted under this Order or their

62. Making of complaint unde
ke complaint before the court under section 19 of the Act for taking

officers authorised by such authorities may ma
cognizance of any offence under the said section.

63. (_)rder to be in addition {0 other laws. The provisions of this Order are without prejudice to the discharge ol
functions by any local authority of other authority or Board of corporation or any person for fuking measures tor the
purposes of effective abatement of pollution and rejuvenation of the River Ganga and its protection and management and

any other law for the time being in force.
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SCHEDULE

[Sce paragraph 20]
COI\’IPO_SITION OF STATE GANGA COMMITTEES

¢ of the State Ganga | Composition of the State Ganga -Cmm;ﬁ(lccs

S(Ti'-‘l No. | Nam

Commitlee
M| (2) ___F__a;_______ I
T = e - e
(Name) State Ganga Protection (a)Chicf Secretary, Government of State of
and Management Commiltee (Name) Chai ffici
g - Chairperson, ex-ollicio:

f State 0

(b) Principal Secretary. Department of Finance, Government 0

(Name)
Member, ex-officio;

using,

' (c) Principal Secretary, Department of Urban Development and Ho

Government of (Name)
- Member, ex-officio;
(d Principal Secretary, Department of Environment and Forests,

Government of State of
Member, ex-officio

(Name) =
t of Water Resources, Government of

———
(e)Principal Secretary, Departmen

State of
Member, ex-officio;

Qame M
Public Health Engineering,
_ Member, ex-officio

e e
() Principal Secretary, Department of
(Name)
(g) Chairman, (Name) State Pollution

Government of State of
Member, ex-officio;

‘ Control Board -
f executing agency in the State of (Name)

| s
(h)Chief Executive Officer 0

- Member, ex-officio;

|
(i)Principa] Chief Conservator of Forests,

Member, ex-officio;

|
Government of State of (Name) —
vant fields to be nominated by the

(j) not more than five experts from rele

Government of
Members

(Name) =
[F. No. Estt-01/2016-17/11 |/NMCG]

SANJAY KUNDU, Jt. Secy.
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—aEC, Mn

|STRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA

JIN
REJUVENATION

(National Mission for clean Ganga)

ORDER
New Delhi, the 21" May, 2019

2} and (3) of section 3 of the Environment

__ In excrcisc of the powers conferred by sub-sections (
ing Order to amend the River Ganga

he Central Government hereby makes the follow

1. 108629 of 1986). 1
ment) Authorities Order, 2016, namely: —

Protection and Manage
(1) This Order may be called the River Ganga (Rejuvenation, Protection and Management) Authoritics

{Amcndmem) Order. 2019.

2y It shall come into force on the date ol its pub]ication in the Official Gazetle.

es Order, 2016, in paragraph 56, in

ation, Protection and Management) Authoriti
Chairperson of the District Ganga

(b). for the words “any local authority, as the
thority” shall be substituted.

(F. No. Estt.01/20 16-17/11 1/NMCG-Vol-1I]

In the River Ganga (Rejuven

sub-pnragraph (1), in clause
Committee”. the words “any local au

RAIJIV KISHORE, Executive Director (Admin.)

Order was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide

dated the 7" October, 2016.
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and Published by the Controller of Publications, Delhi-110054
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MINISTRY OF JAL SHAKTI
(Department of Water Resources, River Development and Ganga Rejuvenation)
(NATIONAL MISSION FOR CLEAN GANGA)
ORDER
New Delhi, the 2nd September, 2019

S.0. 3163(E).—Whereas, the Central Government intends to take measures for prevention, control
and abatement of environmental pollution in river Ganga and to ensure continuous adequate flow of water so
as to rejuvenate the river Ganga to its natural and pristine condition;

And whereas, to achieve the aforesaid objective, the Central Governmentdecided to constitute various
authorities at Central, State and District levels;

And whereas, vide notification number $.0. 3187 (E), dated the 7" October, 2016 published in the
Gazete of India, Part I1, Section 3, Sub-section (ii), dated the 7" October, 2016, the Government of India in
the erstwhile Ministry of Water Resources, River Development and Ganga Rejuvenation made the River
Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016;

‘ And whereas, in exercise of the Powers conferred by clause (3) of article 77 of the Constitution, the
President made the Government gf_lndiu (Allocation of Business) Three Hundred and Fiftieth Amcndn.‘lcm
Rules, 2019 and created a new Ministry, namely “Ministry of Jal Shakti (Jal Shaki (Mantralaya), inter alia,
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Jllocating the subject matters relatine to wate
administered by the said Ministry:

THE ETTE r: -
GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

voresourees, river development and Ganga rejuvenation 10 be

And whereas, conseque . ;
Central GO\-'L"I‘nme:;] P — ]_““‘"_ upon the creation of the Ministry of Jal Shakti, it has been decided hy the
Ganea (Rejuvenation, Pr l-\‘t_ neeessary consequential amendments in the said notification and in the River
e : ) < Frotection and Management) Authorities Order, 2016contained therein:

Now, therefore, in exercise . '
Cvironmen ]l; Lt(jI.L. m exercise of the powers conferred by sub-sections (2) and (3) of section 3 of the
i (Protection) Act, 1986 (29 of 1986). the Central Government hereby makes the following

amendments in the SEI!L! notification and furtheramendments in the River Ganga (Rejuvenation. Protection and
Management) Authorities Order, 2016 contained therein, namely:— -

o L. Short title and commencement.—(1) This Order may be called the River Ganga (Rejuvenation.
Protection and Management) Authorities (Second Amendment) Order, 2019.
2 - o~ x: 5 " 3 " )
(2) It shall come into force on the date of its publication in the Official Gazetlc.

2. In the said notification, for the heading “MINISTRY OF WATER RESOUCES. RIVER
DEVELOPMENT. AND GANGA REJUVENATION", the heading “THE MINISTRY OF JAL SHAKTI"
shall be substituted.

3. In the River Ganga (Rejuvenation, Protection and Management) Authorities Order. 2016
(hereinafter referred to as the said Order), in the preamble, in the paragraph beginning with the words “Now,
therefore, in exercise of the powers™ and ending with the words “the Central Government hereby”, for the
words “Ministry of Water Resources”, the words “erstwhile Ministry of Water Resource” shall be substituted.

4. In the said Order, in paragraph 12,—
(a) for sub-paragraph (1), the following shall be substituted, namely: —

“(1) The National Ganga Council shall consist of the following members, namely:—

[ (a) Prime Minister Chairperson, ex-officio;
(b) Union Minister for Jal Shakti -Vice-Chairperson,
ex-officio;
(c) Union Minister for Environment, Forests and Climate -Member, ex-officio;
Change
(d) Union Minister for Finance -Member, ex-officio;
| (e) Union Minister for Housing and Urban Affairs -Member, ex-officio;
G Union Minister for Power -Member, ex-officio;
(g) Union Minister for Science and Technology -Member, ex-officio;
" (h) Union Minister for Rural Development ~Member, ex-officio:
() " | Union Minister for Shipping -Member, ex-officio:
G) | Union Minister of State for Tourism -Member, ex-officio;
(k) Vice Chairman, NITI Aayog -Member, ex-officio;
() | Chief Minister, Bihar -Member, ex-officio;
‘Tn_a)_—_émr, Jharkhand -Member, ex-officio:
(n) | Chief Minister, Uttarakhand A fﬁcio;
(o) | Chief Minister, Utlar Pradesh Member, ex-olficio:
(& | Chief Minister, West Bengal “Member, ex-officio;
w %Z‘ifffi?ﬁsmﬁiﬂaéﬂe;i Re?uiven\:i?;? Resources, River | -Member ex-officio;
TS “Secretary, Department of Drinking Water & Sanitation -Member, ex-officio;

O\




174

[ = -7z 3]
— A HAATT AT ;
[(s) [ Secretary. Mimstry of Housire o -
e e ik Housing and Urban Affairs [ -Memberex-officto: |
(1) Seeretary. Department af Aot - s - ex-ollicio; .
| | v, Department of Agriculture and Farmers” Welfare | -Member,ex-officio: ]

: — i -
[ u) | Dircctor General, National Mission for Clean Ganga

I

l i 5 - E 7 i e
— R(“')um‘ ““b paragraph (7). for the words “the Ministry of Water Resources, River Development and
2a Rejuvenation”, the words “the Ministry of Jal Shakti™ shall be substituted.

-Member Secretary.
ex-officio.".

5. In the said Order, in paragraph 17,—

(a) in sub-paragraph (2). for items (a), (b) and (c) and the entries relating thereto, the following
shall be substituted. namely:—

[ “(a) Union Minister for Jal Shakti ——Chairperson. é,tﬂﬁc}m B
[ (b) Union Minister of State for Jal Shakti -Vice-Chairperson, ex-offici

!
(c) Secretary, Department of Water Resources, River | -Member, ex-officio:;
Bevelnpmenl and Ganga Rejuvenation

(b) in sub-paragraph (5), for the words “the Ministry of Water Resources, River Development
and Ganga Rejuvenation”, the words and brackets “the Ministry of Jal Shakti (Department of Water
Resources, River Development and Ganga Rejuvenation)” shall be substituted.

6. In the said Order, in paragraph 35, in sub-paragraph (1), for items (b) and (c) and the entries
relating thereto, the following shall be substituted, namely—

*“(b) Joint Secretary, Department of Water | -Member, ex-officio ]

Resources, River Development and Ganga
Rejuvenation

’»(c) Joint Secretary, Ministry of Housing and
Urban Affairs -Member, ex-officio”.

7. In the said Order, in paragraph 60, for the words “the Ministry of Water Resources, River Development and
Ganga Rejuvenation”, the words “the Department of Water Resources, River Development and Ganga
Rejuvenation™ shall be substituted.

[F. No. Estt.01/2016-17/0111/NMCG-Vol-IIT]
RAJIV KISHORE, Executive Director (Admin.)

n the Gazette of India, Extraordinary, Part 11, Section 3,
ber S.0. 3187 (E), dated the 7th October, 2016 and last

E), dated the 21st May, 2019.

Note : The Principal Order was published i
Sub-section (ii), vide notification num
amended vide notification number S.0. 1793(

New Delhi-110064
MANO) B oy
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MINISTRY OF JAL SHAKTI

(Department of Water Resources, River Development and Ganga Rejuvenation)

(NATIONAL MISSION FOR CLEAN GANGA)
CORRIGENDUM
New Delhi, the 14th September, 2019

n of the Government of India, in the Ministry of Jal Shakti (Department of
a Rejuvenation), number S.0. 3163(E) dated the 2™ September, 2019,

Part-11, Section 3, Sub-section (ii), at page 4, after line 28, insert—

§.0. 3287(E).—In the notificatio
Water Resources, River Development and Gang

published in the Gazette of India, Extraordinary,
E‘(d?) Union Nﬁisaaﬁlgricullurc and Farmers Welfare -Member, ex-officio;”. j
[E. No. Estt. 01/2016-17/011 1/NMCG-Vol-111]

RAJIV KISHORE, Executive Director (Admn.)
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"The petitioner has moved these proceedings in public interest,
complaining that though an order has been passed under Section 122-B
of 1).P. Zamindari Abelition and Land Reforms Act, 1950 in respect of

an encroachment on public utility land comprised in Gata No.704 Ka,
area (01,3740 hectares, situated at V illage Sh

ahpur, Pargana Patti, Tehsil
Raniganj, District P

ratapgarh, no effective steps have been taken for
enforcing the order which was passed on 31 March 2011,
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& . of the
) : . 2 15 ol the
. A el contained procedure is provided undes Rule 115 Lqrjq :
P { . . i v 52 for
Uttar Pradesh Zamindari Abolition and Land Reforms Rules. 16 f
~ . . ) x . g SRR Ty ¥ an)‘"
o the enforcement of an order ol eviction and tor the recovery €

22-B of the Act. We notice that

- - - . X . -
amount which is directed under Scetion | _
226 ol

/ the Court has been repeatedly moved in procecdings undcr’/j\nic'uc
the Constitution complaining of the inaction of the authorities ¢onc
to initiate steps under Section 122-B of the Act or, as the case may be, 0.“
the failure of the authorities to enforee the order once it has passed. _T’hls
is nothing but a dereliction of duties on the part of the public authorities.
Citizens are compelled to move the Court because public authorities turn
a blind eye (o the encroachments on public utility Jands. Even where

orders are passed, they are not enforced effectively.
Hence, we direct the Principal Secretary (Revenue) of the State of

U.P. 1o take stock of the situation and to issue peremptory and strict
directions in that regard so as to obviate the Cowrt being required to
entertain a large number of litigation which should otherwise not arise if
the public authorities do their duties effectively and faithfully."

Ao T WAETe NI URA Sad amew H o Ne

(observation) =@ fear a1 & & Sowo ey fommer wd
4 gaver R 1950 @ URT ~122 & @ Sfid g TR
YoW0 SHIGRT fa=mer vd g% guw Faaraet 1952 © v 115
A WH 9 @ g W) INGAT [/ Sad e 9 dgEell ud
59 W wRIAEr &% U9 uilRd eyl & fhuremw & fQwern
Ud SFQEl B RO ANRD] Bl IEE B IROT o B forg
fqaer g1 e B |

AR U WORT URGE ERT WMWY W UH @ @
Al Tur wERrs, AN, TR, WimM, eRwas
aTdATd /AR UR - 2ifereHoT / A4 el H g vd gl
el fhd S % wae ¥ sEew /uRvey eRT Ry

garie 5 g ,
Y

File Mo, 27-4005(099)/B/2025- Har ud F9 FEHIE HWE-a-Irrigation and Water Buesources Department-Part(2) (Computer No. 1983972)
Gineraled from eOffice by J@A fag @ed, RO-(MSY)-SE). welen sifaard, o vg sm meras s T

erned




File Mo,

17-4005{099 )/ 8/ 2025~
Generated from

(3)

AR W 1-3135 / 1-2-2001-X1~2 [+ 08—10—2001
T RIRE e wian-4787 /2001 Reare fad @
PHATRA anfe N o e W g oRa e R
25.07.2001 o1 argurert AR v @ Frder R T €|
TRYCRY 2104 /2174 /51 /07 FeArw
ST W10 ITH AT FONRETE g1 Re ARG A@-38910 4
2003 DA QAT T AN M [SE Polder HASIA
SIRAT T a1 ¥ wRa Ry R 25022008 B AEE A
T/ drERt W e /oy el B ger @ )
& e e B T €
S UBR YRERY WREH-703 / TH—2—2014—X1—2 fei®
09—06—2014 V¥4 URYGRW W&T 3R 6198 /TH—5—19—aTR
Re) /12 =i 09 S, 2014 ERT W RrenfaRal @ Rifdd
I FE—1132 (&) 19869 /2011 fae I e (3
19869 /2010 SUTH RiE 9 W< 3% 9ud § A0 Sy
AT gRT UG ey RAie 28.01.2011, I wwn(H)
4787 /2011 &9 @t fady 99 o9en ® 7 a=w § o

- STaad N R UIRG ey e 25072001 d Re

AepT AEAT—6412 (TTY) /2012 39 wawT 99 T a1 €H
TJOW0 I G G H H0 ST R TARNTE WUSie orETs
R If< wu W wRa ey RAiF 28052014 ¥ 3 T R
e & B9 § umpRl @ 9f aer qree / Oer, TR T
PRI FAE W WY Fedl /e geW b owaw A
agurer &g faen frde weRa ey g § )

Re aifaer wea—e412 (THAL) /2012 W yarer anf g 3=y
g-TM JOY0 T T 3 | HI0 TTd T SARMERE ©S Y9
aEAS gRT AW wU W iR ey Rie 28052014 N

- fifda fder g ) &

“1.  The District Collectors and other revenue authorities of the district
shall ensure that the statutogy duty cast on the land management
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commitice and the local authority under section 122-B (1) of U.LZ.A 8-
LR Act and Rule 115-¢ (1) and (2) of the UPZA & .. Rules 1s

altended (o in all sertousness.
2. The Distriet Collectors shall ensure that Lekhpal of the arca

concerned attends his duty cast on him under sub-rule (3) of Rule 15-C
of UP.ZA & L.R Rules, inasmuch as. the Lekhpal will report to the
Collector through Tehsildar all cases of wrongful occupation of damage
to: or misappropriation of the wrongful occupation of the gaon sabha
Jproperty.as soon,as they come to his noticé and in any case after the
conclusion of Kharif and Rabi Partal cvery year.

3. The District Collectors shall ensurc that Tehsildar of the area
concerned shall satisfy himself in the month of May every year that each
Lekhpal has submitted reports as envisaged under sub-rule (3). of Rule
115-C of U.P.Z.A & L.R Rules. :

4. The District Collectors are also directed to take action In
accordance with the provision in Rule 115-D in case of failure on the part
of Land Management Committee or the local authority, as the case may
be.

5.  The Assistant Collector, within whose jurisdiction any illegal
occupation or damage or misappropriation of gaon sabha land is
reported, shall immediately institute the proceeding and conclude the
same in accordance with law. The Assistant Collector (who iIn
accordance with para 315 of Revenue Manual is the Tehsildar of the

" area concerned) shall not only institute the proceedings on the

information recieved/ application made under Section 122-B (1) of

UP.ZA & LR Act by Land Management Committee or the local

authority concerned but will also act on an application moved otherwise

by any person alleging therein illegal occupation on and damage caused

to gaon sabha land and will conclude the same in accordance with law
with expedition.

6.  The District Collectors are also directed to ensure that once the
order for eviction or payment of compensation as damages is passed, the
same is exceuted at the carliest, in appropriate cases by using such force
as may be necessary. Realization of the amount of compensation for
damage, misappropriation or wrongful occupation of gaon sabha land

Y
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restoration of
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been empowered to take action for the re
allottee of the Jand allotted for housing purpose,
occupation of some other person.

8.  Sub-scction (2) of Section 12
that the person having been once evicted un
liable to be punjshed with imprisonment for a term
two years and which shall not be less than three
fine which may extend to three thousand rupees. Thus,

re-occupies the land allotted as housing site, after once b
can be proceeded against by launching criminal prosecution under

soction 122-D (2) of the Act. The District Collectors shall ensure that
besides eviction proceedings under Section 122-D, criminal proceedings

are also instituted againstsuch persons.”
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Since the aforesaid direction has been issved for the entire State i.e. State of U.P., therefore,
the Principal Secretary, Department of Revenue, Civil Secrctariat, U.P., Lucknow shall issue
necessary directions/ directives/ circular to ensure that the public wility land of Gaon Sabha is free
from cncroachment and such public utility land be utilized only for the purpose it has been recorded
in the revenue record.
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74. Thus, In my view, following guklelines be adopted as procedure to be applied t0 proccedings
under Sections 67,67A and 26 of the U.P. Revenue Code. It is all aimed at ensuring transparency
in the procedure, judiciousness in approach by (he autharities and to thwart every complaint made
wlith ulterior and oblique motive to dislodge a long settled possession and causing ol unnecessary
harassment (o an Innocent villager:
(i) In case of complaint made on RC From 19, the official making it shall ensure that proper
survey is done in the light of abservations made in this judgtment; the land, occupation of which
has stood Identified (o be unauthorized Is In exact measurement and so also shown in the survey
map prepared on scale, as per the Land Revenue Survey Regulations, 1978; the exact assessment
of damages on the basls of cicle rate with details of calculation made on that basis.
(i) 1na case of suo-motu action, before issuing RC Form 20, the authority will ensure that propes
report upon RC Form 19 1s submitted as per para (i) above on paramelers of sub rule 1 Rule 67.
(iii) RC Form 20 must be accompanied by a copy of report and spot survey submitted along with
RC Form 19 1o the person agains! whom proceedings have been instituted, or even otherwise
submitted In case of suo motu action vide para (1i) above, )
(iv) Upon reply being filed to the notice, I§ authority finds that spot survey/explanation report is
not satisfactory, it may order for a fresh spot report to be prepared in presence of the party
aggrieved.
(v) In the event, objection includes a plea of statutory protection/ benefit under Section 67-A, the
authority should invite the objection from the Gaon Sabha, and will decide the same along with the
matter under Section 67, without requiring aggrieved party to move separaté application under
Section 67-A.
(vi) If (he repart is admitted on record, may be in case no objection is filed, the authority must
ensure presence of the person preparing the report before it, to prove the report by his statement,
with a right to aggrieved party to cross question him.
(vit) The authority must endeavor to decide the case within time frame provided under the relevant
Act and the Rules and should desist from granting adjournment to the parties in a touline manner.
(viii) In case of appeal under Section 67(5) of the U.P. Revenue Code, 2006, preferred/ filed
within the time prescribed along with interim relief application, the interim relief application as
far as possible should be decided within two weeks' time with prior notice to other side and where
plea of settement under Section 67-A has been taken before Assistant Collector-1st Class, and
damages to the tane of 25 % at-least of the total damages are paid and an affidavit of undertaking
is filed for not raising any further construction upon the land in question, the authorities including
civil administration should avoid taking any coercive measure pursuant to the order appealed
against unt] the disposal of interim relief application. The Appellate authority may also consider
granting interim relief on the very first day of filing of appeal with stay application if above
conditions ace fulfilled by the appellant.
(ix) The appellate authority should as far as possible decide the appeal within a period of two
months of its presentation.
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